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SHRI LOKANATH MISRA (Orissa)
He must have known the information.

Ig the Home Minis.er coming?

THE DEPUTY CHAIRMAN:' He 15
coming,

SHRI BHUPESH GUPTA: Let us
have a look at the new Home Minis-
ter.

SHRI P. S NASKAR: You have al-
ready had a look at him, Mr. Gupta.

SHRI BHUPESH GUFTA Old fur-

miture In a new place.

THE DEPUTY CHAIRMAN, Mr.
Mani.

———

MOTION RE STATEMENT IN CON-
NECTION WITH DEMONSTRA-
TION NEAR PARLIAMENT
HOUSE ON NOVEMBER 7, 1966.

SHRI A. D. MANI (Madhya Pradesh
Madam Deputy Chairman, I beg to
move the following motion:—

“That the statement in connection
with the demonsiration near Parlia-
ment House on November 7, 1966,
made in the Rajya Sabha on the
10th November, 1966, be taken into
consideration.”

Members of the House are aware
that the demonstration which took
place opposite Partliament House on
the 7th November has shaken the con-
fildence of the people in the effective-
ness of parliamentary institutions.
These demonstraticns have received
very unfavourable publicity abroad
and one of my friends informs me that
he was rung ip by a number of per-
song in the United Kingdom who ask-
ed him whether Parliament House ihad
been occupied by the demonstrators.
A number of people in the United
States also feel that perhaps the kind
of democracy that has been brought
into existence in India during the time
of Jawaharlal Nehru may not survive.
1t is quite clear that India has passed
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from the stage of parliamentary dis
cussion to the era of morchas and de
monstrations Ojn auother  occasion,
when the students’ disturbances were
being discussed 1n this House, I said
that Parliament was ceasing to be an
effective forum for the discussion ot
national ques.ons Now, the discus
sion of national queslions has been
taken on to the s.rects and demonstra-
tions, people find, are far more effec-
tive than cut 'nouonsg ana amendment.
moved on the lioor of Parliament This
15 an unfortunate feature because it
was our pride tna, we, in Asia, have
tited {0 work ou, successfully parlia-
mentary institations. 1 may recall in
this connection that Lord Morely as
far back gs 1307 had expressed the
view that he a:d .ot think that the
Biitish type of parhamentary demo
tlacy could be iooted 1n the Indian
so1l, And Mr Cuurchill throughout
his life held the view that it was not
possible to woirk out parliamentary
mstitution 1p our country.
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SHRI AKBAR ALI KHAN (Andhr.
Pradesh): That was the view of those
who did not want to give freedom to
India

SHRI BHUPESH GUPTA (West
Bengal): Now that yru have got free-
dom, you kill 1t.

SHRI A. D MANI: When the Inde-
pendence Act was passed by the Bri-
tish House of Commons, Mr Churchil
praphesied that ip akout twenty years
time there would be a complete break-
down n India and that there would be
rioling and slaughtering all round. We
did not expect that we would give
Justification for this most dire pro-
phesy. I may agree wilh all that Mr
Churchill had said, tor these events
have shown that unless a strong Gov
ernment comes 1nto existence in India,
which is capable of commanding not
only the loyalty but also the confi
dence of the people, 1t may not be
possible for us to meet here under the
present Constilution The question
arises, who 1s vesponsible for the stea
dily deteriorating law and order situa-
tion in India, I do not want to cast any
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reflections op tha present leaders of
the Government. Mrs. Indira Gandhi
1s bearing manfully, if T may use that
word in connection with her, the res-
ponsibilities of administration, but
somehow the country has come to feel
that there is no effective learedship in
the country. I am glad that the Prime
Minister has come at this stage of the
debate. Unfortunately, during the 1ast
few months the centre has been week-
end and we have seen a drift of power
from the Centre to the various States.
We have seen also a repetition of an
olq episode in Indian history . .

SHRI BHUPESII GUPTA: To the
various syndicateg also,

SHRI A. D. MANI: Syndicates also.
We have also seen a repetition of an
old episode in Indian history during
the Moghul rule when the Moghul
empire cracked in India and the pro-
vincial satraps carried on the adminis-
tration in the name of the Moghul
ruler. I would like Mrs. Indira Gan-
dhi, the Prime Minister, to take note
of these very serious developments in
connection with the evolution of par-
liamentary democracy in our country.
It has also been felt that in many im-
portant matters the Government is not
able to offer effective leadership. I
may mention here that on the question
of devaluation not one Minister of the
Central Government, so far as I know,
has addressed public meetings in any
part of the country. Now, what hap-
pens in Britain. If there is a wage-
freeze or if there is a price-cut, the
Prime Minister goeg to the constituen-
cies and defends the Government’s
decision,

SHRI B, K P. SINHA (Bihar):
Madam, is the hon, Member speak-
ing on some motion put in his name
or is he giving a general lecture on
parliamentary democracy?

SHRI BHUPESH GUPTA: He ig ad-
vancing on to the motion.

SHRI A. D. MANI; I am only men-
tioning it as a prelude to what hap-
pened on the 7th of November.
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THE DEPUTY CHAIRMAN: You
have twenty minutes.
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SHRI A. D. MANI: I want to speak
for five minutes more. If I had known
it I woulg have cut all this introduc-
tion. The Mover of the Motion has
got half an hour to put forward his
poit of view. I do not want to claim
my constitutional right under the rules,
but then I would like you to permit
me to speak as much as I can within
twentyfive minutes. There had also
recently been the reported resigna-
tion of Mr. Sachin Chaudhuri and the
resignation of Mr. Manubhai Shah,
which were immediately withdrawn
and at one stage we were wondering
whether Mr. Nanda was going to con-
tinue as a Minister. All these un-
certainties show that there is no effec-
tiveness in their policies.

THE DEPUTY CHAIRMAN: Do all
these things refer to your motion?

SHRI A. D. MANI: T would like to
go on developing this point. Op the
question of cow slaughter, the Gov-
ernment does not know its own mind.

SHRI B, K .P. SINHA: It does.

SHRI A. D. MANI: For example,
the Union Ministry of Food had issued
instructions to the States not to en-
force the ban on cow slaughter. Some
yvears back, in pursuance of a decision
of the Supreme Ceurt in a certain
case, where the cow slaughter banned
by Madhya Pradesn and Uttar Pra-
desh was challenged by the butchers,
the Supreme Court nheld at that time
a total ban on the slaughter of the
buffaloes, bullocks and cows which
were not capable of yielding milk or
worth as breeds or work as draught
animals was unconsfitutioral and yn-
reasonable. The Food Ministry also
set up a Commitiee in 1954
which recommended that a complete
ban on <cow slaughter would tend
to increase the number of cattle and
jeopardies the well-being of our limi-
ted number of cattle capable of yiel-
ding milk. The Committee felt that
an iperease in the number of such
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[Shri A, D, Mani.]

cattle would lead to a diminution of
food crops. The Coinmittee also said
that a total ban would not be in the
best interesis of the country. I am
a vegetarian. I have tried {o be 2
non-vegetarian and I have failed. 1
do not belive ip the killing of any ani-
mal, but if the Government want a
total ban to be put on cow slaughter,
they must follow & consisient policy.
This has been the policy laid down by
the Food Ministry. It has also been
favourably commented wupon by a
Ford Foundation Team., In spite of
the clear, past indications of the Food
Ministry, that a total ban was not
necessary, the Home Ministry issued
a circular ., . I

SHRI BHUPESH GUPTA: That is

due to the bovine intelligence of the
Minister,

SHRI A. D. MANI: Because of the
elections, not because of bovine in-
telligence. They issued a fresh cir-
cular to various Stateg saying that a
total ban on cow slaughter should be
brought gbout and the Home Ministry,
I understand, is already contemplating
the introduction of a Bill to ban cow
slaughter in rhe f{erritorial limits of
the Union Territories. (Interruption).
There is a ruling by the Supreme
Court, it cannot be set aside, Madam,
all these show that the Government
does not know itg own mind on many
matters including the very important
question of cow slaughter. When this 1s
the state of mind of the Union Gove-
rnment on a very vital question on
which they have issued instructions to
the various State Governments—and
there has been an announcement which
wag made by Mr. Nanda in the other
House the other day—the question
arises who is responsible for these de-
monstrations. 1 have been trying to
read the varioug journals which have
commented on the demonstrations and
given information on the subject. The
“Link” magazine, for example claims
that R. S. S. solunteers and Jan Sangh
workers were found in the demonstra-
tions, and I understand from Mr. Vaj-
payee, who produced before me a
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pamphlet, that this was organised by
a Sangh for protection of Cows. What-
ever it is, I would like to say this,
with great respect to Mr. Vajpayee for
whom I have got very high regard,
that the persons who took part in these
demonstrations did a disservice to this
country. They should have under-
stood that a serious gituation would
develop if on an issue, which is capa-
ble of arousing religious sentiment, a
big demonstration was taken to Par-
liament House. Unfurtunately the per-
song, either the R S. S, or the Jan
Sangh, who had taken part in these
demonstrations in an individual capa-
city, have not served the country weil,
I know the R. S. 8. leader, Shri Gol-
walkar, for the past thirty years as a
resident of Nagpur. I have known
him for a long time, and whenever the
R. S. S. or the Jan Sangh has organis-
ed demonstrations of its own, there
has been no disturbance, but they
should pot have got themselves mixed
up in those rowdy demonstrations
that took place near Parliament House.

Madam, I would like to say further
that the Home Minister has tried to
blame the services for their inability
to handle the situation in @ way which
would commend itself to the approba-
tion of Parliament. Madam, I would
like to say here that since 1900 not
even in the days of the British has the
British Government tried to hold any
civil servant responsible for any ac-
tion taken by Government. I do not
remember one case in the old Central
Legislative Assembly when the Home
Mazmber stood up and said “I was not
responsible for it, my Secretary was
responsible.”

AN HON. MEMEBER: He had charg-
ed the Prime Minister,

SHRI A. D. MANI: I would like to
remind you here that Mr., Herbert
Morrison in his book “Government and
Parliament” mentions his own view
about this matter, which applies more
or less to Mr, Nanda. He says:

“Indeeq it is my experience that
if the Minister in-charge knows
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what he wants and is intelligent
in going about it, he can command
the support of his civil servants.
The kind of Minister who is most
tiring to the officers of a deparf-
ment is the Minister who does not
know his own ming and cannot
make it up, If the policy of a
department is heavy and vacillating
ineffective, it is after all the
responsibility of the Minister and
it is quite as likely to be his fault
as that of his civil servants.”

Madam, Mr. Nanda is a man of cha-
racter but he is also knowpn to be a
very weak man, and a weak man with
character can be worse than a wicked
man without conscience,

SHRI SYED AHMAD (Madhya Pra-
desh): You say that after Mr. Nanda
has gone away. You never said any
such thing about Mr. Nanda while he
was in power.

SHRI A, D. MANI: We never had
a demonstration of that king last
year,

SHRI BHUPESH GUPTA: Minis-
ters make sensible statements after
their resignation; so does Mr, Mani's
speech also.

SHRI A. D. MANI: 1 would alsc
like to say that Mr Nanda says in
his letter to the Prime Minister that
some cricular which he wanted from
the officials of the Home Minister
were supplied to him only on that day.
Mr. Morrison again says:

“Occasionally however some-
thing may go wrong or the Minis-
ter may be badly served. If 5 mis-
take is made in a government de-
partment, the Minister is responsi-
ble even if he knew nothing gbout
it until, for example, g letter of
complaint i3 received from an M
P, or there is criticism in the press
or a question is put dowpn for ans-
wer in the House. Even if he has
no personal responsibility whatever
the Minister is held responsible. He
will no doubt criticise whoever is
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responsible in the department in
mild terms if it is a small mistake
and in strong termg if it is a bad
one, but publicly he much gccept
responsibility as if the act were his
own.”

SHRI B. K. P. SINHA: Whom the
hon. Member is guoting?

SHRI A. D. MANI: Mr. Herbert Mor-
rison.

SHRI B. K. P. SINHA: Are we still
in the British Empire?

SHRI A. D. MANI: 1t is patterned
on the British system of Parliament.
Mr, Nanda says that he wanted the
political side of the IIome Ministry to
be changed. I do not know what poli-
tical side he .neans. Does he mean
the C. B. I, the Vigilance?

SHRI BHUPESH GUPTA.: There are
syndicate groups. He means, “I do not
have a proper group.”

SHRI A. D. MANI: Why are you
speaking for Mr. Nanda? He can speak
for himself.

SHRI AKBAR ALI KHAN: Do you
accept his interpretation?

SHRI A. D. MANI: No. What is the
politica] side? The Home Ministry
has got the powers of surveillance of
political parties and pclilical leaders.

SHRI BHUPESH GUPTA: Don't we
know that?

SHRI A. D. MANI: Very often these
powers are misused. The time has
come for the Piime Minister to consi-
der whether the post ¢f Home Minis-
ter should be held by a fanatical party
man. In the officc of Home Minister
a certain judicial attitude is wanted,
particularly when Mr. Nanda says he
wanted the political side of the Home
Ministry to be chaaged or altered. It
means that he wag finding that the
powerg he had in re:pect of surveil-
lance were not adegquate,
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Madam, I am very sorry that Mr.
Nanda has not accepted responsibility
for these events, and I would like to
mention here that not only Mr. Nanda
but the entire (Gfovernment is respon-
sible for what happeneg on the 7th of
November. Madam, it has been said
that the police force and their officials
concerned with the hkandling of the
disturbances werz ineffective. I am
afraid that in regard to this matter the
Home Ministry as weil as the Delhi
Administration were not careful about
taking adequate precautions against
the disturbances. The Lieutenant
Governor, Mr. Jha, said as a post-mor-
tem report that in view of past expe-
rience of the Communist Party in
Hariyana demonstrations and the assu-
rance given by the organisers of the
anti-cow slaughter demonstration he
did not expect violence on such a gcale.
He expected violence tui not on such
a gcale. Were ptecauticns taken even
in regard to controlling violence on a
small scale On that day I was one of
the two who went wiil: Shrimati Sha-
kuntala Paranipye outside. We had
oun share of the teargas and all the
time I wag asking her when she came
to see me whether she was weeping.
She said she had teargas, and I went
out to see what the sample of teargas
in Delhi was. The teargas could come
right up to the gates of Rajya Sabha.
Even in regard to police precautions
on that day peisons with explosives,
with bottles of sulphuric acid entered
the All India Radip office.  They
were allowed to do so. The Gov-
ernment should have taken steps to
see that the vital installations are
safeguarded on that day. The radio
station is more or less the mouth-
piece of Indian democracy. Whenever
dictators have attempted any ecoup,
they have always tried to seize the
radio station first. No adequate pre-
cautions were taken. The houses of
many persons were subjected to
vandalism. A leader like Mr, Kamaraj
Nadar was asked to get out and peo-
ple were shouting, “Where is MTr.
Raghu Ramaiah?” 1t is not that
Mr. Raghu Ramaiah had anything to
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do with the disturbances or with cow-
slaughter or with the ban on cow-
slaughter. They wanted ihe Ministers
to get oul and face the public. I am
afraid whatever Mr. Jha might say,
the precautiong taken on that day
were totally inadequate. It has also
been said by Mr. L. P. Singh, again
after another post-mortem report, that
the Home Ministry had expected the
disturbances ang taken precautiop 10
deal with the situation. He claimed
that the disturbances were contrglled
within one hour. Were they control-
led within one hour? There was ga
complete breakdown and paralysis of
law ang order |

SHRI BHUPESH GUPTA: Impeach
this man.

SHRI A. D. MANI: There is one
warning which I want to utter here.
This demonstration

SHRI BHUPESH GUPTA: Mr.
Chavan, kindly note it

SHRI A. D. MANTI: It is a very bat
portent

SHRI BHUPESH GUPTA: .... be-
cause we are told that he is your fa-
vourite, I hope he is not.

SHRI A. D. MANI: It is a very bad
portent because if these demonstra-
tions are allowed to continue, g day
may come and I mentioned it in ano-
ther connection—when the Ministers
will be pulled out of their houses.
when people wil} invade the pre-
cincts of Parliament House. In our
effort to put down these disturban-
ces .

SHRI DAHYABHAI V. PATEL
(Gujarat): He is giving suggestions fo
those people.

SHRI A. D. MANI: We
should also be quite anxious to main-
tain civil liberty in the country. The
right of demonstration is a democra-
tic right of a free nation. We should
not, in our frenzy to see that law and
order is maintained, create circumst-
ances which will lead to the emerg-
ence of a Police State because a
Police State will be a complete nega-
tion of all that we have stood for
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during the last 18 years. We would
like reasonable restrictions to be im-
posed on persons who are likely to
indulge in violenf demonstrations, It
has been argued that there should be
a ban within a gne mile radius of
Parliamént House | .

SHRI
miles.

BHUPESH GUPTA: Two

SHRI A D. MANI: Two miles
radius. Mr, Patil said that s circular
was issued some years ago. Mr. Nanda
was trying to get a copy of it but he
could not get a copy. I would like to
say this that New Delhi houses the
missions and residential houses of
various foreign embassies. Parliament
House is in New Delhi, There should
be a right of demonstration. But I
would not like the right of demonstra-
tion being exercised during Parilament
sessions in Delhi. It is quite necessary
that in New Delhi

(Interruptions)

SHRI BHUPESH GUPTA: What for
is it? (Interruptions).

THE DEPUTY CHAIRMAN: Order,
order.

SHRI A, D. MANI: I am irying to
put forward something. He wantg to
change my view. I cannot do that. I
am prepared to say that the right of
demonstration should be there. We
should not restrict the right even in
the New Delhi municipal limits, But
during Parliament sessions, in view of
what has happened, there should be
no right of demonstration during a
Parliament session because we do not
want this extra-constitutional pressure
to be put on parliamentary institutions
in order to make them conform to a
certain decision which the public
wants. The second point .

SHRI MULKA GOVINDA REDDY
(Mysore): It is only to rouse

SHRI BHUPESH GUPTA: Next
time the Opposition will not vote for
you for the Rajya Sabha. (Interrup-
tions),
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SHRI A, D. MANI: I would also

like to say that in regard to public
demonstrations, the Ministry concern-
ed or the officials concerned should
agk from those who organise these
demonstrations for some kind of a
satisfactory assurance that there
would be no violence. We have got a
right to ask

SHRI AKBAR ALI KHAN: That is
not enough.

SHRI A. D. MANI: If necessary, a
Public law should be passed for this
Purpose to see that some kind of as-
Surance is given and that the res-
Ponsibility is fixed on those persons
Who take part in the demonstrations.

The third suggestion that I would
like to make is this that we should
not, in the guise of putting down de-
Monstrations, try to victimise political
Parties.

SHRI BHUPESH GUPTA: Yester-
day, Mr. Chavan victimised.

SHRI A. D. MANI: Last night at
12,60 I was rung up by Mr. Rajnarain
Who said that policemen had come to
hjs room and that he had been

SHRI BHUPESH GUPTA: Mr
Chavan, you have done it.

THE DEPUTY CHAIRMAN: Order,
order. Let him finish, His time ig up.

SHRI A. D. MANI: He said that he
tried to ring up Dr. Zakir Husain, our
Vice-President, and inform him that
he had beep arrested. He said that he
had been arrested, that he had done no
offence, and because he was sympa-
thising with the student leaders and
Mr. Bhupesh Gupta was with hir st
that time talking to him

SHRI BHUPESH GUPTA: No, no, I
Was not there at that time, earlier.

SHRI A. D. MANI: He was done
the singular favour of not being ar-
rested with Mr. Rajnarain, despite
the extreme leftism of Mr, Bhupesh
Gupta, Mr. Rajnarain was arrested.
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[Shri A, D, Mani.]

Madam, these demonstrations should
not be used ag a pretext for curbing

the activities of opposition political
parties

SHRI BHUPESH GUPTA: Yester-
day it was done.

SHR] A. D. MANI: The elections are
coming and it is necessary that all the
politica] parties must have an ade-
quate opportunity of putting forward
their points of view before the electo-
rate and I do hope that as a result of
these changes which had taken place,
a stronger Government will emerge in
Delhi, I would like to remind
Mr. Chavan

SHRI BHUPESH GUPTA: But it
must be democratic.

SHRI A, D. MANI. W, have got the
vivid memories of the past of the
British rule. In Bombay there was al-
ways one slogan before the British
rulers at that time: “Govern or get
out”. And I would like to repeat it
here to this independent Govern-
ment—the time has come for them to
save parliamentary democracy. You
govern or get out.

SHRI ABDUL. GHANI (Haryana):
Madam, I move;

1. “That at the end of the motion,
the following be added, namely:—

‘and having considered the

same, this House is of opinion
that Government should forth-
with—

(i) institute a judicial inquiry
by a Supreme Court Judge into
the incidents of November 7,
1966;

(ii) impose ban on cow-
slaughter, and to meet the con-
sequent economic losses, na-
tionalise all religious funds and
levy a suitable tax on cows;

(iil) pay full compensation to
affected persons and organisa-
tions?”
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SHRI ATAL BIHARI VAJPAYER
(Uttar Pradesh): Madam, I move:

2. “That at the end of the motion,
the following be added,
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‘and having considered the
same, this House 1is of opinion
that immediate steps must be
taken to institute a judicial en-
quiry into the incidents of Nov-
ember 7, 1966, with a view to
determine—

(i) whether the incidents of
arson and violence were the re-
sult of sporadic mob fury or
whethey they were pre-planned;

(ii) whether there was any
failure on the part of the law
and order machinery either to
take adequate precautions in
advance or to deal with the

situation after the incidents
started;

(iify whether there was ade-
quate co-ordinatioin  between

the Home Ministry and the
Delhi Administration in the
handling of these events;

(iv) whether on the appre-
hension of the trouble all due
steps were taken to declare the
assembly as illegal and allow
the gathering an opportunity of
dispersing peacefully  before
tear gas shells were thrown on
the rostrum and microphone
communications disrupted;

(v) whether the amount of
force used by Police was justi-

fled;

(vi) whether the actual
number of casulties corres-
ponds with the number officially
given out;

(vii) whether all necessary

steps were taken to inform the
relatives of those killed in the
firing in regard to their death
and whether there was any sur-
reptitionus  disposal of dead
bodies.’”
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DIWAN CHAMAN LALL (Punjab):
Madam, I move:

3, “That at the end of the Motion,
the following be added, namely:—

‘and having considered the
same, this House is of opinion that
during the time of the holding of
a Parliament session, no public
procession or demonstration should
be permitteq to be held within
a two-mile radius of Parliament
House.”

SHRI M. N. GOVINDAN NAIR
(Kerala): Madam, 1 move:

4. “That at the end of the Motion
the following the added, namely:—

‘and having considered the
same this House is of opinion that
steps should be taken to hold a
comprehensive public enquiry in-
to all matters connected with the
anti-cow-slaughter demonstra-
tion of November 7, 1966 and the

]

happenings thereaffer’.

The question were proposed,

SHRI MULKA GOVINDA REDDY:
Madam I have also tableq an
amendment.

SHRI BHUPESH GUPTA: Before
vou start, are we going to have Mr.
Chavan’s statement with regard to
the students’ demonstration or after
this?

THE DEPUTY CHAIRMAN: Your
amendment has come too late It is
nol even

(Interruptions)

Now, I call upon Mr. Govinda

Reddy.

SHRI BHUPESH GUPTA: When are
we going to have Mr. Chavan’s state-
ment on the students’ march—now or
after, Well, after this discussion, to-
day at the end, can we have it? You
kindly ask Mr. Chavan.

THE MINISTER OF HOME AF-
FAIRS (SHRI Y B. CHAVAN):
They had given a Calling Attention
Notice,
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THE DEPUTY CHAIRMAN: 1t has
not been

1440

SHRI ATAL BIHARI VAJPAYEE:
We have given notice,

SHRI BHUPESH GUPTA: Mr.
Chavan can certainly do that in view
of the fact that people have been ar-
rested including Members of Parlia-
ment.

THE DEPUTY CHAIRMAN: I am
inormed that you have given it, it
has just been received and it is in
the process of . . .

SHRI BHUPESH GUPTA: In the
morning 1 have given it,

THE DEPUTY CHAIRMAN: It has
not yet been admitted,

SHR] BHUPESH GUPTA: There it
was admited, in the Lok Sabha |,

THE DEPUTY CHAIRMAN: Order.

SHRI LOKANATH MISRA (Oris-
sa): On g point of order. The Chair
considers the matters to be of vital
importance, Ang if the Minister has
already made a statement, may be in
reply to a Calling Attention Notice,
it is for the Chair here to decide whe-
ther the statement should be made or
not. It is not for the Minister. If
vou ask for the statement to be made
here, he has to make it, Andq once it
has been made in the other House,
whatl objection is there for him in
making the same statement here
even if there is no Calling Attention
Notice admitted?

THE DEPUTY CHAIRMAN: The
Home Minister has stated that there
was g Calling Attention Notice in the
other House, 1 do not know what the
substance of that Calling Attention
Notice was to which he has made a
reply in the other House. I do not
know what the substance of the Cal-
ling Attention notice, which was
given this morning, is
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3 pmM,

SHRI ATAL BIHARI VAJPAYEE:
Similar.

THE DEPUTY CHAIRMAN: .
Until 1 see it and T know I cannot
give my decision on it. Therefore,
this debate  will continue, Mr.
Govinda Reddy,

SHRI BHUPESH GUPTA: I have
given it this morning.

THE DEPUTY CHAIRMAN: Let
me look into it.

SHRI BHUPESH GUPTA: An
hon’ble Member of this House has been
arrested.

SHR] ABDUL GHANI: On a point
of order, Madam.

& 2 > gt)”)'s (:') 7:““"‘ O
e &2 2 waale O AR O
d‘ yargi =V aS g o
] uu’ Y] Js,m Eamd v&g,'sm
S alalae g K _wRSyR
6 G GPam ag ae M
- &-oi ué.‘) u,és & e L_J""
P45 bl
t{oa  freex woaOAm St ¥
Tg |ATA ISTAT AT (T IR TTITH
FAT FATA ISTAT AT ST 9T FAHT
qrgg 7 ag aFi faerar ar f&F 57 7
qgFaR F1 fagdvm a¥ Fgw e Ar
g *T3TH AT AT WAAT HIQT |
gafag & @) gnw oF f& 399 a8
Fit 8 W qFT | FANA QIgT FT
FETEHT FT7 77T 4T 7]

SHRI BHUPESH GUPTA: About
statement.
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SHRI BHUPESH GUPTA: We g»
not want to disturb you py speeches.
We gave the Calling Attention notice
«1 the morning, You said you have
receivedg it but you have not gone
through it. I do not want to quarrel
over that, But the issue, Madam, has
been discussed in the other House
and it has been raised here also. An

! hon’ble Member of this House has been

arrested and the Home Minister can
see the wisdom of agreeing to a dis-
cussion in this House, Madam, you
may say . . .

THE DEPUTY CHAIRMAN: In the

meanwhile let Mr. Govinda Reddy
speak,
SHRI M. GOVINDA REDDY

(Mysore): Madam Deputy Chairman,
the events on the 7th November were
most regrettable and cannot be con-
sidered in isolation. They have to be
viewed, Madam, in relation to the in-
cidents of the kind, of all magnitudes
that are happening in recent timeg in
several States—why in several States,
in almost every State. Considered in
the context to these ewvents, the
evenits, of the 7th have g great
significance. Madam, people who
consider they have some griev-
ances, whether real or imaginary
instead of resorting to proper channels
of expression of their grievances to get
a redress take to lawlessness, destroy
property and cause loss of life. Even
in cases where the grievances are
small. hunger strikes are resorted to.
Where the grievances are against the
State Government, the property of
the Government of India is destroyed.

—_— _

+[ 1 English transliteration,
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Where people want to assert their
rights, they forget that it is wrong on
their part to violate the rights of
others causing trainsg to be held up,
passengers to be held up for days to-
gether on the way, All sorts of
things are happening. These, I think,
are an eye-opener, and they have to
be viewed very seriously by the Cen-
tral Government as well as the State
Governments. If things of this kind
are allowed to happen, where nobody
can have g sense of security, where
nobody’s property can be protected,
where Government property cannot
be protected, where the people who
hold office of Ministership are not
safe, where respectable people of the
country are not safe . . .

SHRI DAHYABHAI V. PATEL:
Where the Congress President is not
safe.

SHRI M, GOVINDA REDDY: .
if such things are allowed to continue
our democracy can ags well be a fail-
ure.

I do not agree with Mr. Mani in his
agreement with Churchill’s statement
that democracy in India would mean
slaughter of persons everywhere,

SHRI A. D. MANI: I do not agree
with him. I only quoted him

SHRI B. K. P. SINHA: Mr. Mani!
Psychologically even now he is in the
British Empire.

SHRI M, GOVINDA REDDY: I sm
glad you do not agree with Churchill.
Although I do not agree with Chur-
chill’s view, democracy is facing a
challenge and 1 think we have to face
that challenge and, therefore, before
I go to make my remarks on the
events of the 7th, I only suggest to
the Government that the Home Minis-
ter should now convene a conference
of Home Ministers and try to evolve
a policy which will apply to all the
States in the matter of demostrations
and disturbances. If a meeting of

Chief Ministers is not "possible to be !
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drawn to it. I also suggest that a
Governors’ conference be called and
they be asked to Jook after this situa-
tion,
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Madam, the events of the 7th have
revealed that there is some thing
wrong, very seriously wrong. I am
not one with the view that the de-
monstrations of the kind we have
seen, not once in  Delhi but many
times, are the proper means at gll to
redress grievances. They are not even
the legitimate channels of expressing
a public grievance, When we allow
lakhg and lakhs of people to Dbe
brought into the capital city for pur-
poses of demonstrations and still ex-
pect this huge conglomeration of
people of different views, of different
creeds, of different character to meet
in the capital ang yet expect the pro-
cession to be peaceful, it is something
which goes against the grain of common
sense, I had this apprehension when
we had a procession of this magnitude,
I think, in relation to the Jains’ grie-
vances., It was one of the hugest pro-
cessions I have seen which commenced
from near the Red Fort and ended
somewhere near the Prime Minister’s
House, a huge procession which had
on the way al] the equipment of feed-
ings, water, food, everything for the
processionists. I think 3 Government
is not fit to govern if it does not sense
danger in allowing such a situation to
develop. Similarly on the 7th when
hundreds of buses brought in lakhs
of people into the capital, it should
have been foreseen that there would
be chances of the breaking out of
violence,

DIWAN CHAMAN LALL: who
paid for them?

SHRI M. GOVINDA REDDY: In-
nocent people have paid with  their
lives And, Madam, a Minister is the
casualty, Therefore, I say that there
is something very seriously wrong.
Therefore, the Government must very
seriously consider whether they

calleq early, let their attention e f should, as a matter of policy, allow

v
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[Shri M, Govindg Reddy.]
such demonstrations to take place at
all. I agree with Mr. Mani most sin-
cerely that demonstrations before Par.
liament House are not called for .

SHRI BHUPESH GUPTA: So that
you can be very comfortable,

SHRI M. GOVINDA REDDY: ,
because Parliamentarians are devoted
to legislative business and they should
not be disturbed by events which are
happening outside the precincls of
the Parliament House, Whatever the
justice of the case of those who want
to seek redress of their grievance,
still they have no right to disturb the
Legislature, either of the States or of
the Centre. Therefore, 1 think no de-
monstration should be allowed in front
of the Parliament House or near the
Parliament House. T am glad that
they have taken a decision—I hope
the information is correct—that de-
monstrations within a radius of two
miles of the Parliament House will be
banned.

I am also glad, Madam, that the
Prime Minister has taken this situa-
tion into consideration and circula-
ted to the Chief Ministers about the
law and order position in each State.
The Government have to stiffen their
attitude: otherwise the Government
has no business to rule, as Mr. Mani
said. There can be other ways apen
for the expression of grievances but
they must take a decent way and not
violate the rights of ofhers and en-
danger the life and broperty of
others,

With regard to the events on the
7th, as 1 was saying, when a huge
conglomeration was allowed together
near the Parliament House there was
outbreak of violence The first signs
of violence were somewhere near 10
or 10-30. Madam, these disrturbances
have been attributed to one party. But
I do not think that these disturbances
could be attributed to any single party
or any single political party.

The students were on one side a.nd
the hooligans joined the procession

[ RAJYA SABHA ]
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on the other. Whatever may be the
position, the outbreak of violence was
to have been expected. It is learnt
that the people who dispersed after
the first Iathi charge or firing went
aside intp the lanes and began to set
fire to the cars, lorries, vehicles and
also houses. Rags, oil, petrol, ete. do
not appear out of magic. They must
have ben carried by them along with
them. I would like to know what the
police were doing when they started
miles ahead of the procession, when
people were carrying bottles, rags,
etc. which were of an incendiary
character. Why was it not detected
and what were the police doing? So
there is something very seriously
wrong. When- one peruses through
Mr. Nanda’s statement and considers
these incidents that have happened,
unfortunately there seems to have
been a divergence of opinion or a
difference in aproach or in the steps
taken by the Police Administration
and the Home Minister. The Home
Minister may have advised properly
and the Police Administration may
not have followeq him but it cannot
be expected that a Minister himself
should go and look into the details of
tho execution of the orders. He can
only give direction and he can only
insist on a certain thing to be fol-
lowed but the Police Administration
which naturally had to deploy thou-
sands of constables from outside, did
deplov them at various points but
everybody failed to report tg the
head of the Administration as to the
people carrying incendiary things. 7
What were the intelligence doing? T
am not of those who believe that our
intelligence is very weak, In fact not
only in our home affairs, but in our
external affairg also our intelligence
is weak as several things have come
to light but this js not the proper
place but our intelligence is weak,
Here it is demonstrably proved that
on the Tth they had no place at all
That lakhs of people gathered and at
least hundreds of them must Thave
been carrying incendiary articles like
bottle, rags, etc. and that it should
not have come to the notice of the
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police is something which™ surpasses
my comprehension.

SHRI LOKANATH MISRA. The
Central Intelligence was not with
Nandaji.

SHRI M. GOVINDA REDDY: I am
not blaming Nandaji. A  Minister
cannot be expected to look into the
details of the arrangements. It is
primarily the duty of the Adminis-
tration itself.

SHRI AKBAR ALI KHAN: The

Head of the Police Department.

SHRI M. GOVINDA REDDY: Ad-
ministration means Head of the De-
partment. In fact the interruption cf
my friend brings to my mind another
idea and that is we may have to view
the organisation of the Police in
Delhi very seriously. A Bill has
been passed in this House and I think
it is a proper step that the Govern-
ment have taken, What has come
to my personal knowledge is that the
union which was supposed to have
been formed already in Delhi has
taken hold forcibly of the premises
and they are meeting there every day
and the policemen are meeting, thou-
sands of them, in parks at nights and
this thing is going on openly and I
am also told that they have some
persons marked on their list. When
so much is going on right under the
nose of the Central Government, in
the Capital, that the Intelligence
should not be aware of it—that a
man hwo was said to have been here
for 11{2 years, who was a Pakistani
spy, who was a Chinese spy, a barris-
ter who wag supposed to have collect-
ed lakhs of rupee: and was not detec-
ted till 11]2 months back, that the
Pakistan broadcast annuonced some-
thing of the serious disturbances
going on in the Police here and then
the Central Vigilance or whoever is
responsible now traced this man and
I am told that he is no longer here
ang that he has been deported—that
all this should not have come to the
notice of the Police Administration is
something which is really disconcert-

1297 RS--5.
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ing. Al] these things have to be con-
sidered. The Police Department of
the Delhi Administration is to be set
night. There should be no cleavage
between the bureaucracy and the
Ministry. Whoever 1is the Minister
must have full powers to do what he
likes in his portfolio, provided he is
acting within the rules and unless he
does so . ..
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AN HON., MEMBER: That power
he did not have.

SHRI M, GOVINDA REDDY: From
his letter it 1g0ks as though there were
some difficulties in his way but in re-
garg to what gifficulties there are
and what is the truth of it, we have to
believe Mr. Nanda. We know him to
have been a very sincere persom, de-
voted person. What arose or caused
these difficulties in the administration
and the differences of opinion between
his Secretary and himself, about tnat
I am not a judge and I cannot express
any opinion op that. But the very
fact that there were differences pre-
vailing is not desirable for the Gov-
ernment, The Delhi Police Administra-
tion has to be set right and we have
to strengthen the police also. Several
friends have now complained of the
hardship of the police. I am one of
those who believe that the police are
working under very strenuous condi-
tions. That there hardships must be
mitigated—ip that, I do not yield to
anyone as also in the demand for
monitary enhancement and for pro-
viding other facilities to the policemen.
When 5 Foreign Minister or 3 V.IP.
comes, these policemen are lined
ahead hours before the V.ILP. comes
and they standin the hot sun bug there
is no arrangement for even supplying
water and 1 have myself supplied
water to these men. Such very simple
things which mav ameliorate the con-
dition of the police can be looked into
but the Police Administration in Dethi
should he set right, The Intelligence
of our Government should be streng-
thened. The Vigi'ance Department
should be strengthened and the Home
Minister, whoever he is, should have
full powets in regard to his Ministry.
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{Shri M, Govinda Reddy.]

The overall situation that is develop-
dng in the country should be taken
into consideration and a policy
ghould be evolved applicable to the
whole country with regard to allow-
ing demonstrations of the kind that
we have unfortunately witnessed.

Nt et fagst awgdr (SR
WRY) : AEEAT, 7 AAFAL AT FSATHI
& a1 3 oft SrrgEere g1t 7 10 TAFER
1 St FFae fowr ar @ fow gy
T 8% 7T =T 7T @ & Ia% I
wgT T 9t f& gfaw &7 TR & o8
T IR AT W 41 AT &1 T
FER AE A A & s F amaaqT §
@ A oA AR T, @ o Al
T, oY T@o Fo A4, oY SvW A
QI Fie2ad o T4 Tw19 | ¥ 38 SATAAT
s & IFA 7@ A=A § AR
% Sl gUET WWGT FT ATH T4 AGT
o ! 9RI e, di 3fE afg=d
LY S &%\ T AAT AIET F ATAA
¢ F o guwe WA & 97 AR
g g% Ua fafamew gifees ® 3,
e g wuw far & @t G, |
W & WA LT A1 wTF HIT AT 47
99 U @ W §, of gaewe woary
¥ &, vaw wmzfed g1 Fywem
7 e & feme wfssc 9, 9y -
gfedt 1S ¥ YaaT ATH HIX FEge
famr g oar) ag wmssfedr e,
IAFT ATAT, IqqT T &, TTFET &
qqFg F AT Iaw 42 T ST FRT
fF guw foar 1 @y ofgsra & &
qg T A 98 T T1F | IR
q FET, FF IR AT, 197 ey SRy |
wq F gL Y A1 VGG F7T T@T agh
FE T TGN &1 TR ot gha
mdr F1 uF 9@ foer § ok R ae
fafemea giftwes & sigeT & fowdt
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7% e &t w@Er ah W &)
5T gaX foa qat ag o ¥ @ My
0 qaman f wad @y f5 @3k wa
9 R F fo dy erae7 & 9 ol
& 9Ty A7 1 e 7 faar  fawaT
FY . «Sister, plea e tell this gentle-
man who has taken the body of Mr.
Jumarmal.” zg fafares gifegesr
¥ s ar faar gar ) fafares
gfeea & e & 7 aar
¥ gag arq § faaar arw  fafares
giferer &% ot 1§ gaz e
¥ Forgdt o off guews wmEET W A
q Qag ad wE TR0 A qAGA,
QT |7 19 FGT TS| IF 1w v
=T Tl ®y #AL A fear war ?owng
qE ary 8 ¥ ar ¥ fafamet arfeqesr
¥ T e waF A ML T IR AT
FIT 77 44T KAFIA H, AT U
H AET} ®Y AT JF AT T97 AR
faor s ? @t T F HAX A AT
fasteft & Amzar 3 ars #1 qar faan
s ? F g W N q5 T ¥ wgAT
q1gaT g & @g el #T oArwen sgq
WA qrgar 1 A WO 7 qIdE
& yeuwq ¥ sEwT Aq AfEr e
7 Tdtg & waaq ¥ faq za fasare
8, W gwd F1E TAdr gS g A qW
799 qiq &7 gEfeam 53 & fag ¢
&\ WAL Sy |7 T, 98 FET T Q09
qr, st g3 q97 ag ey F1 of
felt 7 frar ar ar fody =1 @ ary
FIET 1T AT AN IFgE AATAT B

7 fagr 1 gaaT @ A9, WA 59 @Ew

T HGT F T@T AT T B AT L@y
q Iq vt =1 9w+ & fag Ja
g A & qg walt o & g s fafaren

T & daeex o e A
IqH AaTEr & 17 arw faw &1 fee
g o A A wgr BF o8 A W T
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R grdY ot & 7t Far B = gaema
"TEeT T8 AT ? I GG HI ATAFTY
3% frgy &7

wEam, a7 F&T 5 & i 9w faw
w1 YIUqd W wA9T ¥, g
@aggs g9 § wafea B owm
1w, I faq #T gewA gud WAt
fear gar ) o ¥ g TOY TRE
T gTq w7 qF § A IT q&wA A
FE "Jza1 7 =92 1 wfy wg wewa
™ @ 7 Fawas AT g
wEAT 7 g1 qidr | g 78 g fF weda
EATT ALY 971, L gF AWML F1 TZATH
FW & Fifoew A1 9T W RN

HRITGT, WIWA AT HIAIGT HIIAL
m-var wafata afufy § G an

Wt wEET wA1E Wi (3%

qW) : 9EH H9F ART |

st s fagidt grsqat . wdw
sag 39 afnfay § wine a8 & 7K
g afaf ¥ 71 s ua1fas go mifge
& g1 g, "R anr wifee & we ak
|0 w1 90 BT g gan mins €3 =,
WX 77 FZaT qaq g {5 gedq guy
it fear 1 @5t A sy &
e wer gfwma @il & wewe
At wqET Fgas fF § ? @ wg
stax g fF arrardr fadi & g oqa
ITerer § AT A TR yEE qER
3uF FIUTERS § ! OIAW ST qHI,
1T gETT Wiaer &, a7 g9 mine
¢ foa o wfre & aix saw
¥ qEaaEl w1 W UF SRyT WIET 9t
formd Far mieer JEEA ¥ o fowd
gfwm & gatarg & ag &< faur &4

wgiewl, 5w 73 & 5 o feeey
# gfaw & wawms wgfoard sdardt
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N ? Y weva T gAsTeAl ¥, FEW
wrearae fear ar 6 weva § R 91
F TgaT AR BT A & ATIRMET HT
wxer ¥ AT =gy A1 wfww gfew
foreireTd) o fif faeelt & 721 71 oFT |
S AT, TGS FT F=8 & HIQL 9
WEUA AT 9T, At 400-450 F FIT
=2 fromar 6 3 ) g W& wEE
gar &g % g7 @ feaw 73 frowane
ey @ ? gEx %@ At &1 A g
W & §9g WAT & 9TAN 9gEd ¥
v, S A q% 49% WAT & IF
gt g€ & 37 4%t a< gfaw & [t
#Y TS T g1 g1 ? F o wawA
¥ gafgg agf ¥, F AT WRWA F AT
TR T T F T TIWA & T&A JT ATH
TR & FIT AT FATFL 95 T F |
gW qat amy # sy I G EF I
T Y| AT TF TF ATIS THT AT
qr 1 AT AFRA FY FAOHG &7 A5 & HAT
e At www wafama afafy 571,
a¥ forar mat & i igwT & @ 318
ArsE wfiET qgf g, W fReE
#r gfaw T o 4 fr S 0TS
AM @3 ¥ ITF TG qIIS TG 4T
A9 § AR oWy 5T @ A Y g aw
FI; gW wifs & wodr wivw A4 &
fog o g7, = 4Rl & I @
A gk A W @ ¥ ST qfa
gara FHIT ST A A FI9FL I9Y
TFAT A1 fa T 7Z AT F AW, A
AT afirga q1U AdY & AT S AR
g aF f6d & agy a1k i ) W 99
qAA X ag A AG AT AT 4T
BEA ATAT § qIE WX T4 AT A 1 I
A T oHY THSST gy fewm  mar
AR 3 0 A F? K g W ST
Azl g & =it stauw 9% wrEAr
FE A FIM A7 ¥ T 7 fquy
g1 TIT FAI9-0ATT AT 77 TeA |
FIHUAT qRITT & T F ATHA9 gz
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[+t wzar fagrdy arwda] oY g9 SR g9 & | AR oW gH
g1 N qfire 7t Sl ang W A vy | FA AR fE g ama )

SO AT qaT § YEAawa faax
faa gu ¥ &1 fRe @A a1 7 ST
T qmE gy, qgd A

st SANT QqTSAY 0 T @IS |

st e fagedy TR 2 TAT TG
g1 feedt Syipivedm & dsdidw
T WA 4 A agw  faar
g 7AW o o< ¥ w9 afad, ¥
HTIHT G I F fAag daE

aiEqT, o< g3 Afad & 99
f& sweg & ol fgan 1, a9
& ¥ omfear warg, @t § 1%
w1 @ s & fag darcg o @
SHEY ¥ araeq qrg qar, § ety
¥ geara 7 v & QA # Agr
R 3 g ot fgm F@r &1 A
g g% gErg &1 AT qgr aW, ar
3 AR Q1Y HAA FOM AT A
gqeqrg w1 q37eq 7 FGT | (Interruption)
qrq gfad s qE qer g 1w
TEUARTY FHAT AgQT & T A1,
@ FAAFA AYAT  F ITT F GG
=t gME Jg@r & &Ar °n, =Y o
Qo fqg &1 &7TwT 4T | FT TRATHIY
Fq9 FHAST WERT A & AT b,
oMF Ygar A Ag ¥, o uAo fag
¥ Ay

faatt [Rr A= WWF WG
gefrsz afY §0

S oo fagdt awId : W,
# s g g s fenf@ i T & wan
amfaaramg 5 & ST g !
FEHH § T HE AR AW g ?
Y T A1 ¥ qaqr FM Ay HAw FL
® § AR W wEg FG a q@
T | | U AT /I wifas g

TF A1 AT F FEA AT §
HR 7 #7499 foq @t #xq av F I
fe7 sadamfal & s 9@ 9|
T8 faar mar § ) HY X OF Ay A W
g & wrEE O faar v | ag 91 B
Ar? 9 UTY TGS HA I A4 8T AT AL G
qrg dAT AT F GO0 § Ty T @
q7 | 915 § I A1 FT GFIFT IIA-
Fifat & gfag & gaw s far
qr 1 R I ¥ g arg R A aea
T | HR SE9 A @NEr 9% OF
g1 I AR Aeeedidy o faar
Hag gear agar g i ag &g g
o freog & &% gz wmm 1 @
a1g 79 Fgi ¢ ! § 99 9g F1 G
@I AT g wits § 9w Ay wee
N g=Wa § ey 3R g9 ¥ arse-
efFT OFT 97 | ag ey W ey
N feoma A &, S A wgi &1 am
az qfe= 1 oyredt 9y 377 a7 foestt ws-
fuf Zom F7 st 1 7T g Tg
IAHT ARAT AT S A7&T S HY q_AW
FEAT AZA F 7

T ATHAT AT % g ¢ foaar
fegerd a1 & 1 9w w1y % 9w fea
AT A

wgrEaT, 20-25 @1y, f5AE anm
df 4, @9q w99 F T AN F THY
THIBT T T | IYT A IS FY 90iet FIA
F 997 FT W 9 | AR g
ST 25-30 WIgHT FT U S|@r &Y
IE g% B NS A8 gl |
HR S WSl FOOFRST AR 4T,
Fl & aFer T 7 AE qX AT g
T AT T HH AT S H AR 9K N
wify T @ At ofaw @ @
qY ? @l qRTEOAE ST & W
& qrg WY 93 MiF g9 Y, TFWER
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el S A, WK 99§ qiew
®1 @S gAT o) AF S99y ¥ =
frar 1 ag wg wr Af @ wR
20-25 @Ugsl  F AT WAW &
TEM T TFEST A g frar
@ az gETv A v wag gfaw J
9 q¥ ST 9 99 ©ie faar , gfaw 4
ax Fe fg | qur gfew 7 Az
T A sifeq fean ar ? g oada
QAT § TgN, AN w & 98w, 9w
q T %1 7 fean a1 f 9 faaw faax
QY STF ? T AT ST § g8 SaqraHy
NN ?zadw & FE arF
g7 A8, TWRW F FF FT WA
Raragf ! Wiw W oAl q@
Do A & #} few faa)
gAF WA foar mr AT {9 w
da< dg wen faar wr famd Wie
¥ qg wwadr §3r @) wE fF ww @
d3 gu Ygm A WA A7 artaw AN
AT @ | wewT ¥ amEt A 1S
TF WEAT F gSq A I w4 |
§ 9% 3 TW@N T GTEEN MY 9 |
3 AFAAT U T HGA AT H AA-
AL G | SHFT AT A FRE Y AN
Y Eware ) FRLFE wFar 2 fFFA
FMTA T FEAT SF A g | AR
S FCHETT FEA § UUFa=T FW@ §
IqF g A A A M TG TN
Afss Y A/ AT ITFT WEAT FT AR
FA & q99 99 §9 X A4 qq &
gt et &Y & 11 e 6 Teas & T
g "o @ g § AR ST
T Ea ¥ 98 7 § |

T4 1 48 3 6 51 19 i
FaFE Rl W, A Ry A g
ay We # faga ¥ $Y7 @t | i
F Aqeafada T qamar 7 ge I
Qo ¥ fagiw afcfeafa w1 wmet gomm,
fagiy wrr @S, Ml A | w@ea,
1Y farvare w0 & S FR s T §
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¥ T AT F FAFAHT $T AT

St §, A T Ay T § A g

FEEqIRl ¥ Y e wd § | T g
T 1R T ?oagr gwe wed §t
el FY AT w JY 7 A FET A g

fawna ag) 7 | 9 TW T FT AT
FAFT 7gY § | qufay & st wgan §

fip T Wy 2 wRTER S gt =nfedn
T FT g8 A AT 7 T grAT =1f o

¥iw ®Y i 7471 § 7 oL A S
% fordy gw e § qe QY o Y i
¥T TqUE FAT AMEd | HGH g
& T g 9T IET T QAT I &

YT e o

wRredT, A favara w60 i 99
9 & O FTAFal ¥R AAT S|t F v
%< fa 77 § o oF o foeet & wY
¥ ) NHA TS AOF A AT
siie gfeaT df F afiST &, T 7 AT
FY gL avas F ¥ M gans T ¥
feeedt 307 | A St § mifaer 7E ¥
q §9 & F AN TG A | AT =
T, SH% 9% q yifeEe Haw Hog |
FAA A TR E |\ 79 T ASferew
Fiferer ¥ guTdr Ot & A1, fyo mreawy
Y frtwme F¢ foar T i wR R 7
AGTET FY qSAT § WAT T av qg
&1 g ST | WA 13 AIFEL F gAT
e & T S 9 & qF o X
faT &6 FY T TG 9T | Fq qT
IR THE F A AT | AT mfE
FHeA, N agfice g1, o &7 ol

T 1€ graed A 97 HR S AT v,
IER AT TS T A T AT
faregenfear #r 7€ &

=t g=fEic swiz fag (faere) -
farmef

=Y fadert wat (wem w3w) - wqA
gy W G
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w1t szt fagrdy Ay : gw AIH
@ & faanfadi 7Y ? ag {2fadie § f
$T FAG F I AFAT AN F W@ S |
W) 7Y Efadw F aQF wReT T0
W Aag wET .

ot HA T qAT (I WW) : T}
Cfadw § T & TF a5 7

ot W= fagry ey © Fivw
waedt #r FEfas g =71 a8 g § aY /e
W2 FgaifEl &1 F41 g e 7

waar, ag wavy frewnfar
w7z Y el | wa faeely ¥ wifa W
2 Y A wwF A g ) FHE FW
gaTdr AT wifa s gl a7 qaTw
dar 78 gvar | T ¥ A5 AT 9 v
wE? AT T & f9eg 0F qoE
¥4} ger fFar 91 @ § 7 Fan gafay
fie w7 a9 #) agft e SFivaar &
FAG F AT W4T § 7 WK 7 FAFEL
# gAY gEArHl F; AW IT FI
nwAfas sfamy /Y F1 Sifaw F7 T8
A qg FAT T AT T/F AT @
¥z 9T faQdy a1 ¥ 98N 97 7
Wg LT @ T | AT 7 AT AL
FATA FT A TR SIET a1 B
qra g% FT g W AN AT W
fRT 9g I FE T

W, # A% qg 94 AEEa @
wgAT 9TedT § % a3 @hewa § g
g HATER F AL GAT 3 | TR §FE
BT FT AW W & fa@dr g3 wiva
§FEST T A AT Y YT E ;Y A
i g% § 97 W fawa g w7
& far oY Y THaT § WIIF T FT
/W I37 F & fGOdT & /) qamr
WY ST GEHAT &, THAT AT AT FFAT § |

HTq Y TSI AN, OF &fs 0
“dfeae” favaar § vaF AHg H 48
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wror 3 faar fF 8% "9 9% w7 fis
G FT 9qT @7 § A7 | § agi 9 TF
TEY @ | &Y fas Toar Far av ‘agy
AR gAY, W Sy A wear § wy
&, & st sfeaT war g 1
R a1 Fg awaT § FF g FT AT @A
&Y ) qg “Ifzqe”’ duw oY oF Wafa
IR a7 & gwv ag gt & 1 o o
et frderaT & 1 SE o @
fro Meaem #= 9T w9 ¥ 1 fio
Teraers AFTHT ¥ ¥ | 3997 39 a7
FT AT B EHTE | AR TAF R T
79 9T fogrd 3 TR ¥ 1 aga A A Tga
Fami s feg 3w &1 IR SE g
¥ 2w ¥ orary @ womT 91 ERAT
T qTg § MFaa w7 T 1A BAT
JHAT |

WY ¥ 7 FAFAL FY gAT 39 AT
ST EFAT a7 | Y S FAT 3g FATATT
qr | fgar &7 fer & 9y =fgd
fieaT &7 fEsHTT F3AT A0 | OF faq
Qg § AR & 91 AT &Y @ 97 Aoy A
T g wgr ar fF wre gw famr
FfEeRTT A FL, WR T qEeE
sfram & feam 7 afeaw 7@ 537 @
AT WY @aR ¥ a9 S 5
ag WFda sgdd ¥ gg TN 1
& A A ardt fgam 7Y wgw ¥ wacA-
et Y w9 &7 WK OF a1 § FgAr
|TEAT | AR 7 ATFAT FY TESATHT F7
TstATaF =t 35 FY Fifow &7 wf
@ F oAfaE qq & A wifage
TqHT § g7 vawT S w9 1 g
Sl § avg F 7 T B AR
Y G TG HAT I THAT | gHT FT
FUTT 5T FT & AT HY WG 7Y
TAE ST FgEAY o

waea, & f A wear § B 7
AGEIL ¢ TSATHT B GO 19 FT A1,
TRt = Y 7, g #E ar gk
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FIE FT YL o 77 FFar 17 | g9 9
T WA AT | gX F398 A @8 g
& fad da & | TR fqar guay wyot
o1 1 AFT 27 G’ X a9 #°y
wifere v wi Fifs gw a<d g ot
HET W e T2 o 7wy F fay
&q1T @T )

q7q31g |

SHRIMATI MOHINDER KAUR
(Punjab): Madam Deputy Chairman,
I have been listening with great inter-
est to the speeches of the Members of
the Opposition. I fully share the
sentiment expressed by the hon.
Member Shri A. D. Mani when he
said that India’s image has been tar-
nished by what had happened here on
the 7th November. I am sure all of
us are agreed on that point. Listen-
ing to all these speeches, I would like
to say that what happened is some-
thing disgraceful and as has been
stated here, 5 great deal of attention
has been focusseq on the unfortunate
happenings of the 7th November.
Yet the Members of the Opposition
by their demand to have this discus-
sion today, do they want to focus a
little more attention on what hap-
pened on that day? If we carry on
this discussion for some five or six
hours would not th eattention of all
the foreign Press be focussed on this?

SHRI BHUPESH GUPTA: Then
why speak now?

SHRIMATI MOHINDER KAUR: 1
have to speak because you of the
Opposition pressed for a discussion
now. I know the Opposition is ever
on the look-out for fresh ammunition
to attack the Government with 1 do
not want to deny them the right to
seek such fresh ammunition. But at
the same time I do feel that ‘*here
should be some consistency and some
regard for ethics. I know that the
Opposition never had very much of
sympathy for Mr. Nanda. Far from it.
Then why this sudden concern? As
1 said, there should be some regard
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for ethics and some consistency evén
in politics. They were seeking fresh
ammunition to attack the Govern-
ment with and so they have develop-
ed sympathy and compassion for Mr,
Nanda overnight, because of this
letter which came to them as a god-
send.

SHRI BHUPESH GUPTA: A pews-
Paper man sent it to me, not God.

SHRIMATI MOHINDER XAUR:
Again I would like to say that even
on that day of the incidents, Mr.
Nanda was their main target of attack,
But since they were looking for fresh
ammunition for attacking the Govern-
ment this letter when it came, they
took advantage of it and they got the
ammunition they were Jooking for.
Mr. Mani said that certain political
issues were involved in that letter.
We shall come to that later., I am
saying only one thing and it is painfu}l
for me to say that, because Mr. Nanda
is a member of our party and he has
been a great leader of this country
and 3 man of eminence who had made
great sacrifices.

SHRI ARJUN ARORA: Why say,
“He has been?” He still is great.
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SHRIMATI MOHINDER KAUR: I
am not saying anything about him ex-
cept that the publishing of that letter
was very unfortunate. He could have
written to the Government, to the
Prime Minister, if he had disagree-
ment on certain things. But to release
it to the Press, I do not think jt was
a proper thing for Mr, Nanda to do.

SHRI ARJUN ARORA: In his
letter itself he hag said he was re-
leasing the letter. The Prime Minis-
ter could have asked him not to
release it.

SHRI ATAL BIHARI VAJPAYEE:
How could she?

AN HON. MEMBER: He did not
wait.

SHRIMATI MOHINDER XAUR:
Mr. Arjun Arora can say what he
likes, 1 will come to that Ilater.
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Certain basic issues he has raised in
that letter. Personally I hold Mr.
Nanda in great esteem and respect
and that is why I am saying that it is
very painful for me to speak but
since he has raised these issues, that
is why I have tp say something. He
has said that he disagreed with the
officials in his Ministry and that is
why law and order broke down on
the 7th. This is a very flimSy argu-
ment because we know it is the func-
tion of the Home Minister, it is the
responsibilily of the Home Minister to
maintain law and order in the coun-
try and how can he deny that res-
ponsibility? He says that he had no
knowledge that those demonstrations
would turn violent. When the Central
Bureau of Intelligence is directly
under him and how can he say that?
Madam, it was as early as the third
week of October when the officers of
the Home Ministry met him and they
had advised the Home Minister to
take certain precautions but he dis-
regarded the advice of those officials.
It was as early as the third week of
October that it was brought to his
notice that there were so many forces,
so many religious bodies involved in
this, As far as religious bodies are
eoncerned I feel they are equally
dangerous if you want to know my
point of view because if they are
absolutely religious bodies they have
no need to enter into the civic life
at all but since they do I consider
them to be equally dangerous. There
were several other, political organisa-
tions which were going to participate
in this demonstration. I would parti-
cularly like to take the name of the
R.S.S. The militant communal
character of the R.S.S. is on'y too well
known. With all this how could have
Mr. Nanda anticipated that this was
going to be a peaceful demonstration?
I therefore feel that he has failed in
his duty by not having taken adequate
precautionary measures to see that
law and order did not break down.

I know from this very House when
1 went out during the lunch break 1
myself discovered thal since 12 noon
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violence had broken out in the capital
but the Home Minister was sitting
here and I never noticed any slips or
anything coming to him at all. I
thought that everything was peaceful
but as it happened it was not so. And
then most of the policemen who were
supposed to be guarding the Parlia-
ment were unarmed and naturally
several of them died,

SHRI ARJUN ARORA: I they
were unarmed how could they open
fire? They opened fire,

SHRIMATI MOHINDER KAUR:
There were a large number of police-
men who were unarmed, and that is
the reason for all this loss of life and
property. And who is responsible for
this losg of life and property? After
all, it is the duty of the Government
to see that there is peace in the coun-
try. And the Home Minister cannot
escape the responsibility by taking
cover that the officers of the Ministry
did not agree with him, WMadam, I
am afraid I do not agree with that
statement of his. I am net here try-
ing to advocate the cause of any
civil servant but I personally think
that it is a wrong thing to bring in
the name of civil servants in Parlia-
ment because the Service Rules do
not give them the right to defend
themselves either in this House o¢
outside. So I feel it is wrong for w
to do this, If we continue to carrg
on in this way taking the name of thé
civil servants here—whether it is a
Minister who does it or any hon.
Member of the House—I think in
principle it is wrong and if we conti-
nue to do this we shall be absolutely
shaking up the administrative struc-
ture of this country and we shall be
demoralising the services gnd we shall
ultimately end up in paralysing the
Administration. I feel we all should
agree on this point and evolve some
convention of not naming the civil
servants in the House if we want a
sound administration in this country
and i we want the work to be carried
on. v
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Then the second thing is this. As
I said, Mr. Nanda has raised certain
basic issues in this letter. Here again
I know perhaps Mr, Arjun Arora may
not like it, but I do not know what
exactly Mr. Nanda means when he
says that he did not enjoy the full
confidence of his party and that he
felt helpless. He says that he did not
feel that he had the full confidence
of the Prime Minister or of his Gov-
ernment colleagues or of his party. I
have a feeling that Mr. Nanda must
have been “carried away by the heat
of the moment because a man of his
stature if he had really felt that he
did not enjoy the confidence of the
leader of his party or his colleagues
in Government or the members of
his party, he was the last man to have
clung on. to his office so long. There-
fore 1 again say that he was carried
away by the heat of the moment, and
he did not exactly mean that.

SHRI BHUPESH GUPTA: I have

come to bury Caesar, not to praise
him.

SHRIMATI MOHINDER KAUR:
Madam, we have the very recent
example of Mr. T. T. Krishnamachari.
It was not even a year back, it was
only a few months back, in the last
days of Mr. Shastri, when Mr, T. T.
Krishnamachari was in the dock in
this very House. I know he resigned
because he presumed that the Prime
Minister did not have confidence in
him though Mr. Shastri never expres-
sed it for a moment. So I again say
that Mr. Nanda did not mean exactly
what he said, that he did not enjoy
the confidence of the party.

SHRI DAHWYABHAI V. PATEL:
But Mr. Shastri asked him to submit
himself to an enquiry on the charge-
sheet and he ran away from the en-
quiry by resigning.

SHRIMATI MOHINDER KAUR:
You are welcome to presume any-
thing you like.
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SHRI DAHYABHAI V. PATEL: It .
is no presumption; it is a fact because
I delivered the chargesheet. |

i)

SHRIMATI MOHINDER KAUR:
Again so far as the letter which Mr.
Nanda wrote is concerned, I say you
cannot account for human emotions,
you cannot say how people will react
in times of emotional stress, That is
probably the reason why he reacted
in this way. In fact it wag a shock
to many of us that a man of his
standing, a mature politician like-
Mr. Nanda, should have reacted in
this manner. One cannot predict
human behaviour, as to how people
would react at times of emotional
stress and strain.
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Now in that letter another basic-
issue wag raised that ., .

SHRI BHUPESH GUPTA: Mr.
Nanda in his Ministerial death said
certain good things and perhaps still

more can be said by removing Mr.
L. P. Singh,

SHRI SYED AHMAD: Madam, my
submission is Mr, Nanda is not in the
pillory; he is not on trial here. Why
should his name be continuously

maligneq as if to put Shri Chavan on
good behaviour?

SHRI CHANDRA SHEKHAR
(Uttar Pradesh): I have to make a
request to the hon. Lady Member.
She says that the Secretaries should
not be mentioned, So I would say
to her that as Mr. Nanda has resigned
for whatsoever reason it may be it is
a courtesy that if a Minister has
resigned due to certain parliamentary
difficulties or procedures he should
not be condemned in the House
because he is not here either to reply
to those charges or comments. So
I would simply request the hon. Lady
Member not to refer to Mr. Nanda
so very often unless and until it f{s
unavoidable.

SHR! BHUPESH GUPTA: Now on a
point of order. Here is an attempt in
the narrow party interests to silence
the speaker although she belongs to
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‘the ruling party, Certainly Mr. Nanda
ig a private man now and not a
Minister but he has made a certain
.document and in the context of that
document he is certainly subject to
discussion. It is open to any Member
to refer to it and obviously then
Mr. Nanda also comes in, Here is the
hon. Home Minister; he can say what-
ever he likes. He can defend his
officers whom he hag not yet sacked.
It is for him but I fee] that the
Maharani of Patiala is absolutely in
her rights to say whatever she likes.

SHRI CHANDRA SHEKHAR:
Madam, I protest at what Mr. Bhupesh
Gupta has said. I hope Mr. Bhupesh
Gupta knows the meaning of the
English language he uses. He says
that I have been motivated by narrow
party interests. It is not so; 1 am
motivated by parliamentary decorum
and decency. Mr, Bhupesh Gupta

should know . ,

SHRI BHUPESH GUPTA: On a
point of personal explanation, I never
said that he was motivated, I say he
was merely doing it, maybe with the
best of intentions.

SHRIMATI MOHINDER KAUR:
Madam Deputy Chairman, I am ex-
tremely sorry if I had given the im-
pression that T was trying to condemn
Mr. Nanda.

SHRI BHUPESH GUPTA: Don't get
afraid.

SHRIMATI MOHINDER KAUR: I
am only trying to say ...

THE DEPUTY CHAIRMAN: Your
time is over.

SHRI BHUPESH GUPTA: That
48 not fair.

SHRI DAHYABHAI V. PATEL:
Give her more time,

THE DEPUTY CHAIRMAN: Yqu
may continue,
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SHRIMATI MOHINDER KAUR: 1
was only trying to make out that
Mr. Nanda acted under an emotional
stress and he did not mean al] that,
the basic points to which he has refer-
red in his letter. I am pot at all try-
ing to condemn him,

Now, another issue that Mr, Mani
has raised is that in that letter there
are certain political aspects involved
or issues involved. My interpreta.
tion is that perhaps he wag referringto
the statement wherein he nas said why
he should only be victimised for the
breakdown of law and order, when
that is the general condition in the
country. Why could not the Chief
Ministers be made accountable for it?
That is one point that I would like to
answer,

(Interruptions)

THE DEPUTY CHAIRMAN: Order,
order.

SHRI ARJUN ARORA: Are you
defending the Chief Ministers?

SHRIMATI MOHINDER XAUR
Mr. Mani has just said that there
are political issues involved in this
resignation.

SHRI A. D. MANI: On a point of
order, is it proper for Members on
that side of the House to interrupt
their own Members, because what she
happens to say seems to be embarras-
sing to them?

THE DEPUTY CHAIRMAN: Order,
order. Continue please,

SHRI DAHYABHAI V. PATEL:
This is lack of chivalry.

SHRIMATI MOHINDER KAUR:
This is my mterpretation of what Mr.
Mani said. (Interruptions),

THE DEPUTY CHAIRMAN: Order,
order, No noise please.

SHRIMATI MOHINDER KAUR: I
understand the constitutional proprie-
ty. 1 feel that the Chief Ministers
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are only responsible to their State
Legislatures. They are not zccount-
able to the Prime Minister. Certainly
they are accountable at the political
level, but the Chief Ministers of the
States are not responsible to her, as
the Prime Minister. I feel that law
and order is the responsibility of the
Home Minister, If, as he has said,
there was anything wrong or the
picture was gs gloomy as it was made
out to be, it was for him to have
advised the Prime Minister to take
appropriate measures or in a parti-
cular case suspend the Constitution. I
am answering Mr. Mani’s point,
because that is how he Interpreted
it saying that political issues are in-
volved in this letter. I will not take
very much more of your time. I feel
that the political parties, some of
them, have resorted to these tactics
on the eve of the election to create
chaotic conditions in the country. I
would like to say that it is not a
very nice thing. I feel that cur Prime
Minister, her Government, and her
Party have the strength to curb law-
lessness in the country and to ensure
the safety of the life and property of
the people of the couniry. I feel that
it is the responsibility of the Govern-
ment. I have the fullest confidence
in our Prime Minister gnd she has the
strength in her to ensure this very
basic condition to the people of this
country, I will not take very much
more of your time, but again I sub-
mit that it is for the political Parties.
1 am not referring to anyone by name.
For what happened, why blame any-
body? Most of the people were res-
ponsible for it, because it was an or-
ganised attempt, what happened in
Delhi. And, again, I would like to say
this, Perhaps it may be very painful
for people to hear me say if; but I do
feel that if we want 16 have law and
order in this country, such demands
should not be brought forward. Parti-
cularly a very respected Member like
Mr. Vajpayee has just now said, I
know he is a very rational man. 1
am always impressed by him. Speak-
ing about the student unrest he him-
self had said that political Parties had
a hand in it and my respect for him
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went up when he said that on the
floor of the House. But 1 was sur-
prised when, a little while ago, he
had gemanded 5 judicial enquiry.

Now, Madam, as it is we are all
worried about the law and order
problem. I feel that the Government

should not concede fhat demand for
the simple reason that first of all the
Civi] Service would be demoralised.
The administration would be demora-
lised. If you order a judicial enquiry,
it demoralises the police. I do not
suppose, Madam, that we should give
a free hand to lawlessness. 1 feel
that the Government should not con-
cede this demand. Once again, I
would like to say that if anyone has
any misapprehension that I have tried
to accuse Mr. Nanda, it is not at all a
fact. I have the highest regard for
Mr, Nanda. He is 3 member of our
Party and I have the highest regard
for him.

SHRI DAHYABHAI V. PATEL: The
very gracious lady is wrong.

THE DEPUTY CHAIRMAN: Mr.
Patel.

SHRI DAHYABHAI V. PATEL:
Madam, a few days back in this
House, when questions were being
asked, 1 had asked the gquestion why
the Home Minister had not been able
to keep order in this House, had fail-
ed to keep order in this city, because
the Government should have been
well prepared and well informed,

DR. GOPAL SINGH (Nominated):
In this House also, you said.

SHRI DAHYABHAI V. PATEL: It
was a slip of my tongue anq I cor-
rected it myself immediately, the next
minute. What has happened to you
people, I do not understand, Madam,
it was well known that there was
going to be a huge demonstration in
this city. The papers were full of it,
even before the session of Parliament
began and it was a legitimate question
to ask, what steps the Government
was taking in the matter? That was
the question I asked. I did not know
the circumstances under which the
Home Minister,. who has handed over
charge, was working. 1 suggested

about demonstration 1472
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that after that he should be the first
person to resign, but I added, it was
not only he, but the whole Govern-
ment should resign because they had
failed miserably.

SHRI
(Bihar): And you come in.

SHRI DAHYABHAI V. PATEL: The
letter of the Home Minister, v\vhich is
released to the Press. amply proves
this, When the occasion_ had arisen,
Mr. Nanda had been able to assert
himself, sometimes after a liftle wob-
bling, after a wishy-washy statement.
There have been occasions when the
Centre has been asked to intervene in
cases like the case of Mr. Biju Pat-
naik, for instance, and Mr. Nanda, to
his credit, stood firm. But on this
occasion, a reading of the letter of
Mr. Nanda gives one the impression
that he was not 3 free man, that his
officers were not free or they were
not under him, If this is the real
state of affairs, it only supports what
I said that day that it is not Mr.
Nanda alone who should go, but this
whole Government should go. They
have failed the country. How can
you have a Government, where some-
body is the Minister-in-charge, but he
is a dummy and his officers are control-
led, as you see in a pantomine show,
by somebody pulling the strings not
observed by us? I submit that this is
not g democratic way of tunctioning.
Perhaps this may be suited to totali-
tarian countries. Certainly it is not
demacracy that we are trying to esta-

blish in this country, The
4 pM, manner in which things

are going does not go credit

either to our country or help to
establish or to make the roots of de-
mocracy firm in this country. They are
taking us the wrong way. We hope, as
they affirm, that the Congress Party
are also anxioug to build a strong de-
mocracy in this country. But their
actions do not convince us. They have
got a vacillating policy. When it suits
them thev talk of democracy. They 40
not hesitate to take action that a total.
itarian government takes or the
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countrv whep we were fghting for
freedom.
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My hon. friend, Mr, Vajpayee, has
just now mentioned very revealing
facts. We would like to know what
Government hag to say about it 7
also understand that whereas the
police force of Delhi needs to be sup-
plemented, augmented, in the case of
such demonstrations, we have had
such demonstrations before Parla-
ment House in large numbers before;
we had brought a large number of
peasants at the time of the Seven-
teenth Amendment; and so also other
parties had brought them; we have
had no trouble, and the police force
that was brought usually was from
the neighbouring States of UP., and
Punjab. This time I understard the
police force came from Madhya Pra-
desh. I should like {0 know whether
this is true and why.

Madam, I do not know whether the
Government have real reasons to
arrest persons like Mr. Balraj Madhok
who were not in Delhi. It will take
a lot of materia] to convince many
of us to Dbelieve that Mr. Balraj
Madhok had any hand in this violence.
He is g citizen of Delhi. He is a pro-
fessor. He has been g Member of
Parliament before., Many of us know
his views. We may not agree with
all of them, but he is a firm believer
in democracy; that cannot be doubted.
To treat him as he has been treated
ig trying to negate democracy, and
that is what I charge the Government
with, If you attach values to demo-
cracy, moral values to democracy, do
not copy the ways of the British
Government, how they used to oppress
people when they were asking for
freedom and fighting for freedom.
That is exactly what this Government
is doing. Madam, this Government
may have reasons to arrest Dr. Ram
Manochar Lohia who is a Member of
the other House, or our colleague,
Shri Rajnarain. But certainly I pro-
test against the manner in which he
has been asked to deposit a security
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This is usually asked in the case of
criminals and felons. A person who
is a Member of this House must be
treated as a gentleman as long as he
behaves. It should be enough that
he gives his personal surety and cog-
nisance. He undertakes to appear in
court when he is asked to do so.
Members of Parliament should be
treated with a little more dignity if
you want democracy in this country
to be respected, and you are now out
to establish a totalitarian sort of Gov-
ernment which the Congress Party has
been trying to do particularly in the
last ten years. There has been ero-
sion of civil liberties in all respects
except perhaps for the little forum

of speeches here in this
House, Is this the way to try to
remove outspoken people? People

who are critical sometimes resort to
extra-parliamentary methods which I
never approve of; everybody in this
House knows that I never approve of
them: I have always condemned them.,
But for that reason I cannot support
the ways in which this Government
igs dealing with this matter We need
to be convinced much more that the
steps that the Government has taken
are the correct steps.

1 am sorry the new Home Minister
is not here.

AN HON. MEMBER: He was here.

SHRI DAHYABHAI V PATEL: 1
would like to say a few words to him.
Madam, the new Home Minister, your-
self and I come from the same part of
this country.

SHRI BHUPESH GUPTA: And
that is our problem.

SHRI DAHYABHAI V, PATEL: It
is not a problem. But we are sorry
to sce to what state that city of
Bombay is being reduced. When
there is water shortage, somebody says
the non-Maharashirians must leave
Bombay. Two thousand shops and
establishments in Nagdevi Street have
been closed since October because of
the failure of the police to give them
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adequate protection. What are Mr.
Chavan and his Government here for'
and what is the Government of his
dear friend, Mr. Naik, doing in
Bombay? Madam, on the 5th of
November, only a few days Dback,
30,000 shops and establishments in
Bombay closed in sympathy with the
2,000 establishments that were closed
because the Bombay Government
refused or they have failed to give
protection. What is the reply of this
wonderful Bombay Government that
we have? “Loot the shops of the
poor coffee shop-owners from South
India who make such delicious ‘idli*
ang serve coffee which the people of
Bombay have not yet learnt to make,
because they are so popular.” The
ordinary lower middle-class people,
the office clerks, all these people go
and frequent these hotels. Why do
they go there? Because they are
cheap, they are clean and they give
wholesome food. Why do you want
to drive them out? If that was not
enough, another class of hotel-keepers
who have been in Bombay for a long
time, who have been an institution
by themselves, the Iranis, were also
chased. That is the law and order
situation in the City of Bombay. Mr.
Chavan comes from that State.

SHRI B. K, P. SINHA: We are dis-
cussing Delhi.

SHxI DAHYABHAI V, PATEL: We
are discussing law and order and what
the Home Minister is going fo do. I
hope the Minister will see that this
does not happen, that what happened
in Bombay is not repeated here.

1472

SHRIMATI TARA RAMCHANDRA
SATHE (Maharashtra): Does he
mean that the Minister or the State
Government said so that those people

should leave Bombay? Will he
quote it?
THE DEPUTY CHAIRMAN: He

is only describing the conditions as
they exist in Bombay,

SHR™ATI TARA RAMCHANDRA
SATHE: He has said that the Gov-
ernment has said that they should
leave Bombay.
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THE DEPUTY CHAIRMAMN: He
has not alleged it against the Home
Minister or the Government.

SHRI DAHYABHAI V., PATEL: I
had actually asked the Chairman's
permission to raise a call attention so
that I cou.d make my questions more
specific on this issue. Unfortunately
my call attention notice on this matter
has not been allowed. I would like to
know what the Central Government is
doing in this matter. Two thousand
shops and establishments are closed
from October; 30,000 shops and estab-
lishments closed on one day in sym-
pathetic protest because of the failure
of the State Government to afford pro-
tection, to people who want to fo'low
their legitimate calling, follow their
legitimate trade practice and live
peacefully with their neighbours do-
ing a useul service to the community
that they have been going for so many
years., The question I pose is that Mr.
Chavan comes here on behalf of the
same party, he is an important mem-
ber of that Government, and his dear
friend, the hon. Mr. Naik, is behind
him. What is he doing? What are
their views? What are they doing to
allay the fear of the peop’e? 1 want
to know, that is the question, and I
think I am entirely justified in asking
whether this is going to be the shape
of things here.

Madam, I would like to look a few
years earlier even before that. During
our struggle for independence Satara
wherefrom the hon. the new Home
Minister comes was known for the
regime of the ‘Patri’ Sarkar, Are we
to get the regime of the Patri Sarkar
in Delhi or in this country? (Inter-
ruptions). That js what I am ask- {
ing.

SHRI SHEEL BHADRA YAJEE: 1t
was the Patri Sarkar in Satra which
expelled the British people during {
those days of 1942 August Revolution.

SHRI DAHYABHAI V. PATEL: Is
law and order going to be maintained
in De'hj under the regime of the Patri
Sarkar or in a democratic wavy? T was
saying that democracy is in danger and l
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so very uncomiortable for my friends
on the opposite side to listen to me
when 1 develop my arguments and
point out the dangers that are facing
us, that are facing the democracy that
we are trying to establish here? We
are about to go ahead towards a new
general election. Is this the attitude
of the ruling party that is going to
face the polls? Is it so very incon-
venient for them to face the polls that
they go on interrupting us every
minute? That is the question that
I want to pose. (Interruptions).
Whether the Government failed to
keep order at that time or not, is a
matter that needs to be enquired into,
I would like the Government to
honestly face an enquiry, a judicial
enquiry. My friend, Mr. Vajpayee, has
posed that question. I support the
enquiry that has been demanded from
all quarters as to what was the real
reason for the trouble, for the riots
and who were the people. Were ageni-
provocateurs also mixed up with the
people? Mr. Vajpayee has pointed out
a particular case of which he has the
experience. Were a large number of
agent-provocateurs let loose in the
city in that big crowd that day? That
is a very serious question that we
would like to ask. And until that
question is answered, what we say on
this or do is not important, but what
is important is that there is a serious
threat to the democracy that we want
to establish in this country.

SHRI B. K. P, SINHA: Madam De-
puty Chairman, unfortunately the de-
bate has gone off at a tangent. The
hon. Mover of the motion put the
whole debate in the wrong perspec-
tive by giving long lectures on the
demards of parliamentary democracy,
on the changing personal equations
between the Government of India and
the State Governments and so many
other matters. T do not want to add
my irrelevance to that irrelevance.
But let me assure him and let me
assure this House and this country
that today in India we have an ex-
tremely purposetul and efficlent Gov-
ernment, a Government which has
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gven good leadership to this country
tn times of crisis and which, I am
sure, history will judge to be an effi-
~jent and purposeful Government,

e Vice-CHammMAN (Surr M. P.
BrARGAVA) in the Chair.]
Unfortunately, after some time,

there was an attack from unexpected
quarters on a certain gentleman who
has ceased to be a Minister. Well, it
was a happy thing, in my opinion, Mr.
Vice-Chairman, Mr. Nanda is an old
man, too much involved in the Sadhu
Samaj and this puritanic type of busi-
ness. He may not appreciate that
charge. But let me assure you—if [
were in Mr. Nanda’s position, I would
have welcomed and appreciated this
charge from g charming brigade . ..

SHRI ATAL BIHARI VAJPAYEE:
Charming brigade or charging bri-
gade?

SHRI P. N. SAPRU (Uttar Pra-
desh): But he is 3 man of the highest
integrity.

SHRI AKBAR ALI KHAN: He is
an honest man.

SHRI B. K. P. SINHA: Let me as-
sure this House that people at large
feel that Nandaji is an honest and de-
dicated type of man and that he did
try his best to do good to this country.
If his fai'ure to control the situation
in the vicinity of Parliament House is
enough to condemn him, then let me
remind those who have seen the days
of 1942 and earlier—Bengal was full
of British and American armies but
when the peovle rose, when emotions
were roused, for near about a year in
Midnanore there was no British Gov-
ernment. Bihar at that time was full
of foreign troons and Indian troops.
But I can assure you that in some
areas of Bihar when people rose, for
several months there was no Govern-
ment.

SHRI P. N. SAPRU: There was no
government in Azamgadh and Ballia.
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SHRI B. K. P. SINHA: There was
no government, say, in Ballia, where
a provisional government was being
run by the late lamented Chittoo
Pande. One swallow does not make
a summer. Maybe it was an unex-
pected unheaval and therefore it could
not be controlled. But then mightier
governments with mightier resources
at their disposal were not able to con-
trol such a situation and this situa-
tion—it goes to the credit of the then
Home Minister—was controlled with
the minimum use of force.

Mr, Vice-Chairman, there are two
things which should attract our notice
about the incidents of the 7th. One
is the massive nature of the demons-
tration. 1 have witnessed other de-
monstrations also in thig Capital near
the Parliament House. But it was the
Press people who assured me that in
numbers this demonstration had no
precedent. It attracteq the largest
number of people. Of course, certain.
unsavoury incidents ultimately took
place which led to the use of force.
But in taking note of the trees, let
us not ignore the wood. The wood was
the massive demonstration; the trees
were the unhappy incidents that took
place.

Mr. Mani, the hon. Mover, talked
of the Ford Foundation. I gm afraid
he is living too much under the in-
fluence of the West and its psvchology.
As T said earlier, he is still living un-
der the umbrella of the British Em-
pire because he is fond of quoting
Churchill, Morrison and others . . .

AN HON. MEMBER: You also quote
ritish people.

SHRI B. K. P. SINHA: . .and
some veople there, foreign people.
Max Muller once said the Indians . . .

SHRI BHUPESH GUPTA: On a
point of order.

SHRI B. K. P. SINHA: I withdraw.

Any way, Mr. Vice-Chairman, Mr.
Mani is too much obsessed with these
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things. He quoted the Ford Founda-
tion. He said that this Government
does not seem to have a decisive mind
-on the issue of cow-slaughter. Let not
Mr. Mani forget that every human
endeavour, even if it is an endeavour
in the gomain of Government, is by
a process of trial and error, experi-
menting watching the result of that
experiment and then modifying it or
proceeding with that experiment. May
be at a certain stage certain views
might be held by certain Ministers of
the Government. But if Government
were to stick to a view which they
had he'd at z particular time, then 1
am afraid there will be such,a great
rigidity in the affairs of the Govern-
ment that Government would cease to
be the representative of the peovle.
And therefore, rightly, when the Gov-
ernment saw the emotions of the
people, the feelings of the people,
the then Home Minister (come out
with 3 wiser statement on the issue
of cowslaughter. People may call
us anti-secular, neople may call us
get that the Prime Minister of this
countrv is the leader of these obs-
curantist people. Let us not forget
that this Government operates in a
million of obscurantist-prople. Those
who have been trained ni Wes-
tern traditions may call the ...

SHRI BHUPESH GUPTA: Do you
mean to say . . .

SHRI B. K. P, SINHA: Obscuran-
tist, No Government can afford to ig-
nore the feelings and emotions of the
people on such an issue. There fore
while discussing the incidents, let us
not jgnore the fact that the emotions
and the ferlings of the great peop’e
of this country are bound up with
cow-slaushter. They would not like
cow-slanchter to continue. Therefore
the decicion that was announced by
the ex-Home Minister is a proper de-
-cision .

SHRT BHITPESH GUTPTA: Absolute-
1y wrong, the manner in which you
say it.

SHRY B. K. P. SINHA:
4t should be implemented.

.and
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SHRI BHUPESH GUPTA: In the
Constitution article 48 looks upon it
as an economic problem, to promote
agriculture and animal husbandry, an
not from the angle in which we fir.
it here, for examp e, in this Deepava
issue of the Organiser. Below
written: “Cow in tears”, “The mothe
cow”, ‘The mother in tears”. Not from
that point of view. Cow is not consi-
dered the mother of our Constitution.

SHRI ATAL BIHARI VAJPAYEE:
“The Organiser” is not the Constitu-

tion. A paper has every right to hold
its own view.

SHRI BHUPESH GUPTA: I am pot
pleading for it. Certainly our Consti-
tution is not “the Organiser,” I agree
He says . . .

SHRI SHEEL BHADRA YAJEE: In
Soviet Russia even Comrade Stalin
was termed as father gnd preceptor by
everybody. Why?

SHRI BHUPESH GUPTA:
der if you at all have a
father or a preceptor.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Mr. Bhupesh
Gupta. . . .

SHRI SHEEL BHADRA YAJEE:
He has Stalin s %'s political father.

SHRI BHUPESH GUPTA: 1T ask if
the hon. Member has any political
parentage at all. Mr. B, K. P. Sinha
is a Constitutional lawyer. T believe
he is.

SHRI B. K. P. SINHA: 1 am not
talking of the Constitution.

SHRI BHUPESH GUPTA: You said
our people are obscurantists. Cow
was in view. Now the Home Minister
is expected to act in accordance with
the letter and spirit of the Constilu-
tion. Article 48 of the Constitution is
a directive principle which is not en-
forceable. It looks upon the prob’em
from the economic point of view. In
the marginal note it says: “Orga-
nisation of agriculture and animal
husbandry.”

I won-
political
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THE VICE-CHAIRMAN (SHRI M.
P, BHARGAVA): Mr. Bhupesh Gupta,
you will have your say, Mr, B. K, P.

Sinha is in possession of the House.
Please take your seat.

SHRI BHUPESH GUPTA: ] obey
you. But 1 was seeking a little light.

SHRI B. K. P. SINHA: Mr. Vice-
Chairman, Mr. Bhupesh Gupta seeks
light. But then let me remind him
of the English proverb, “Where ig-
norance is bliss, it is folly to be
wise.” Let him remain in that bliss.

Mr. Vice-Chairman, unfortunate
incidents took place in the vicinity of
the Parliament House and then force
had to be used. I think it is not for
me, sitting in this House, when I did
not watch the whole series of events, to
pass judgment either on the incidents
or on the use of force. But taking a
general view, it appears to me that
use of force become necessary and
inevitable. I alsp feel assured that
the use of force was minimum; other-
wise when there was an assembly of
more than two or three lakhs of peo-
ple, if force had not been controlled,
if force had been excessive, there
would have been large-scale shooting
which was avoided. In this context
a2 demand has been made for a judi-
rial enquiry. Well, T have always been
of the view, and 1 have expressed
It on many occasions in the Consulta-
tive Committee of the Home Ministry,
that unless the use of force is patently
and manifestly of an excessive nature,
no judicial enquiry should be held,
because when judicial enquiry is held
those who have maintained law and
order have a difficult time. They have
fo be subjected to a long harassment.
Though ultimately in many cases they
are absolved and the Government
‘meets their expenses, all the same
there is harassment of the personnel
and it leads to the demoralisation of
the law and order authorities. In this
cage., as I have already said. there is
every indication that the force used
was minimum anrd. therefore there
should be no judicial enquiry because if
we have 2 judicial enquiry in such a

1297 RS—6.

[ 16 NOV. 1966 ]

|

about demonstration
near Parliament House

situation we have to wind up our law
and order machinery.

I am reminded in this connection,
Mr. Vice-Chairman, of two incidents,
one from India ang another from
the U.S. Recently there were race
riots and pictures appeared jn many
of the American journals where police-
men were standing and watching the
racerioters damaging property and
carrying away  property. When
they were asked why they
were not taking any action
they said that it they took
action, there would be shouts in the
country for an enquiry and they
woulg have to face 3 lot of harass-
ment. Judicial enquiry always has
an adverse effect on the morale of
the law and order authorities,
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A similar situation arose in Bombay
some years back when some property
of the Aarey Milk Colony was des-
troyed by rioters. There was a gentle-
man who was probably the Police
Commissioner then and I had occasion
to have 3z talk with him. I asked him
why it was that though according to
the reports, the Police force was pre-
sent within the colony, they did not
take any steps to save public property.
And his reply was that twice or
thrice before there hag been judicial
enquiries and the result was that the
police force was demoralised. There-
fore, they thought that discretion was
the better part of valour and they
kept quiet. Therefore, a judicial en-
quiry in such a situation should never
be conceded.

But then I am aware that there is
a regular procedure when loss of life
takes place and there are demonstra-
tions. I hope that enquiry is proceed-
ing @r will proceed after some time
accotdingly to that.

SHRI BHUPESH GUPTA: We have
suggested a public enquiry into every-
thing.

SHRI B. K. P. SINHA: But then
there are other aspects of the matter
about which the nation must get au-
thentic information based on a proper
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probe and proper assessment to find
out whether the incidents really were
preplanned, what were the forces that
were working towards certain ends
which led to the unhappy results on
the 7th . . .

SHRI BHUPESH GUPTA: Commu-
nalists, religionists. . .

SHRI B. K. P, SINHA: . whe-
ther incendiary articles were brought
to the scene of occurrence as alleged
by the press people. These are matters
which have to be enquired into and
it is better that the Government of
India the Parliament and the nation
knows after a proper enquiry as to
who was really responsible for that,
whether it was a preplanned affair or
just an incident which occurred on
the spur of the moment.

SHRI BHUPESH GUPTA: Mr. S. K.
Patil wanted to utilise it for his ends.

SHRI B. K. P. SINHA: T am sorry
I have very little time. Sir, I am

afraid he has taken five minutes of’

my time,.

In this connection an issue has been
raised whether demonstrations near
the Parliament House should be
allowed or they shoulg be banned.
{ am not talking of the immediate
precincts of the Parliament House.
Dur Constitution guarantees the right
of association and expression of opi-
nion through demonstration. Therefore,
‘we cannot ban it abso'utely, But then
[t will be proper if we ban demons-
tration within a certain area of the
Parliament House because Parliament,
if it has to apply its mind to the
business that is before it

SHRI BHUPESH GUPTA: We have
an exhibition of how it is being ap-
plied.

SHRT B. K. P. SINHA: Yon will
never allow us to apply our mind, I
know that. A distance say, of two
miles in my opinion seems to be a
rather little too long a distance. I
wou'd urge that one mile would be
sufficient. If within a one mile radius
of the Parliament House no demons-
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tration is allowed that will serve the
purpose.

In this connection, Mr. Vice-Chair-
man, I am reminded of my experience
in my own district. These incidents
when they' take place, there js some-
thing in the air two, three or four
days before and anybody who is a
political worker or anybody who
moves amongst the people can easily
sense that something unusual is going
to happen. In such situations instead
of gllowing the situation to develop
and then use force and make arrests
thereafter, it is always better to take
recourse to preventive arrests. T am
sure this thing will be borne in mind
by the present Home Minister.

SHRI BHUPESH GUPTA: Well, he
is doing that.

SHRI B, K. P. SINHA: ] come from
a famous city which was a plague
spot so far as communal rioting is
concerned., It has been my experience
as a Congress worker that the situa-
tion really becomes tense only when
irresponsible elements from liquor
and toddy shops join it. It has been
my experience that when {rouble
flares up, it is the criminal element
which takes advantage of the situa-
tion. In De’hi particular care should
be taken because every big city is the
abode of undesirable, anti-social and
eriminal elements who take advantage
of the situation. Care should be taken
in cities like Calcutta . . .(Interrup-
tion by Shri Arjun Arora) including
Kanpur,

SHRI B K. P SINHA: Tdo not
exclude Kanpur. Whether it i{s Cal-
entta, Bombay or Delhi, 5 list of the
criminal elements should he kept by
the guardians of law and order.

SHR1 BHUPESH GUPTA: 71 won-
der whether Mr. Kamraj will supply
the 1list.

SHR! SHEEL BHADRA YAJEE:
Mr. Gupta will supply the list.

SHRI B. XK. P, SINHA: When any
undesirable situation begins to deve-
lop, at that stage large-scale arrests
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tak> place.  Sir, I must be given
five more minutes

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): 1 have given you
four more minutes.

SHRI BHUPESH GUPTA: Yes,
otherwise mother cow will be weep-
ing.

SHRI B. K. P. SINHA: It is bet-
ter that there should be pre-demons-
tration arrests ang if there are pre-
demonstration arrests, there will be
no Jdisturbance of the ]aw and order
situation and the necessity for larger
arrests after the incidents will not
arise.

Lastly let me add, since the Prime
Minister is here and also the Home
Minister, these incidents like cow
protection, a steel mill, student indis-
cipline these are really part of a big-
ber malaise. That bigger malaise is
the difficult economic situation in the
country. That bigger malaise is the
pinch which every man in this coun-
try is feeling and when people feel
this pinch, they become  disgusted.
They despair of many things and in
their disgust they are prompted to
actions which are of an undesirable
type. A steel mill is an occasion,
cow slaughter is an occasion, the
students’ grievance is an occasion of
expression of that discontent. There-
fure every effort should be made by
the Government to remove the basic
causes of the general discontent in
this country.

Lastly, T am afraid the bridge that
3 democratic Government or even a
diclatorial Government should have
between the Government and the peo-
ple has been broken. It is unfortunate
that the only propagandist, in the last
15 years, the Government of India
had was the Prime Minister of India.

SHRI DAHYABHA] V. PATEL:
What about the ALR.?
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SHRI B. K P. SINHA: Tij 5 years
back it was the great Prime Minister,
Pandit Jawaharlal Nehru, after him
Mr. Shastri and to-day our Prime Mi-
nister is the only propagandist that
the Government of Indig has. In that
sense there is no bridge between the
people and the Government and the
Government should try to establish
that bridge as soon as possible.
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SHRI BHUPESH GUPTA: How?

SHRI B. K. P. SINHA: The Gov-
ernment have the resources to do that.
I do not say that the Government
should employ the machinery of the
Siate for that purpose That will not
work but then, this Government is a
popular Government, It has the affec~
tion of the people. It has a great
party behind it and if the Prime Mi-~
nister and the Home Minister ag well
as the other leaders take into their
heads to organise a platoon of peo-
ple. a platoon of Congressmen or a
platoon of social wokers who would
go and explain to the people the real
s1iuation,

SHRI BHUPESH GUPTA: Danger-
ous suggestion.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Mr. Gupta, you
will have your chance.

SHR] ATAL BIHARI VAJPAYEE:
Why not 3 brigade?

SHRI B. K. P. SINHA: 1 am pre-

pared even for a whole regiment.

SHRI BHUPESH GUPTA: Do not
come to Bengal.

SHRI B, K, P. SINHA: That
should be established and people
should be asked to go to various

towns and villages and explain the
real situation, explain the correctness
of the Government’s policies on a par-
ticular issue. Let me reming the
Prime Minister and the Home Minis-
ter that when in the 20th Congress of
the Communist Party of the Soviet
Union Khruschev denounced Stalin,
the denunciation came in a dictatorial
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system but then it was reported time
in the newspapers that many Mem-
bers of the Communist Party spread
themselvies  throughout the Soviet
Union to convince what Khruschev
had said and done was the correct
thing. Even a dictatorial Govern-
meni was under that necessity, I
will respectfully adg that a democra-
tic Government is under a greater
necessity. Let that bridge be not
kept snapped and let it be re-estab-
lished and rebuilt and if the Prime
Minister and the Home Minister take
it into their heads to rebuild that
bridge it can be rebuilt in g very

short time.

SHR; MULKA GOVINDA REDDY
(Mysore): WMr. Vice-Chairman, no~
body will feel happy at what happen-
ed on Tth November, We all feel ash-
amed of the entire happenings of that
day. There was violence let loose
by the crowd and greater violence was
let loose by the police. It was all
known that preparations were made
for organising a mammoth demons-
tration in front of the Parliament
House on Tth November, I would ask
the Government why adequate pre-
parations were not made to meet this

situation, We have now sacrificed and |

dismissed Mr. Nanda from Home Mi-
nistership and from the Government.
Mr. Nanda hag revealed very impor-
tant things which were not known all
these days. He has said that he was
given to understand that preparations
were made and deployment of forces
was arranged so that if there was
any mishap or any violence breaking
out, that would be put down. We have
different, conflicting and contradictory
versions given to us by Mr. L, P.
Singh, the Home Secretary and by
the Li. Governor, Shri Jha, My, Jha
says in his press conference that he
never expected that this big demons-
tration will develop itself into a posie
tion where violence will be used on
an unprecedented scale. On the other
hand the Home Secretary says that
he had sufficient information to war-
rant such things happening, that vio-~
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had taken proper precautions tg see
that il was put down. Mr. Nanda, the
former Home Minister, has stated in
a series of statements that he had
issued to the press that the Home
Secretary was not giving him the pro-
per cooperation that was necessary to
discharge his functions. Not only he
has made this charge but he hag made
a very grave and serious charge
against the Prime Minister of India.
That he did not get proper coopera-
tion from the Prime Minister and that
ihe Prime Minister did not have that
confidence in him which is necessary
to make 3 Home Minister discharge
his duties properly, fairly and effec-
tively and he has charged the Prime
Minister that in spite of repeated re-
quests to her, that the Home Secre-
tary was not giving proper coopera-
tion to him angd should be replaced,
whereas the Prime Minister says that
it 1s decided by a Cabinet Sub-Com-
mittee. Who are the members of
this Sub-Committee—the Prime Mi-
nister the Home Minister and the
Minister concerned, In this particular
case the Home Minister is the Minis-
ter concerned and he is the Home Mi-
nister. He was acting in two capaci-
ties and his request was turned
down by the Prime Minister, It clear-
ly shows that the Home Secretary,
Mr. L. P. Singh, had greater support
from the Prime Minister and some of
the other Ministers in the Cabinet.
Tt clearly shows from the statement
that the former Home Minister was
given to understand that proper steps
and adequate steps were being taken
to meet the situation but that, unfor-
unately—he has given us tp under-
stand—the Home Secretary did not
co-operate, that even the papers which
he called for from the Home Secre-
tary were not given to him for a
month.
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SHRI LOKANATII MISRA: He
was disarmed on his appointment as
Home Minister.

SHRI MULKA GOVINDA REDDY:
It 1s quite clear from the statement

lence would break out and that he | of the Prime Minister as well as from
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the statement of the Home Minister
that the Home Minister was dismis-
seqd not because of the inciderfs ‘hat
had taken place on the 7th of
November—this is the statement
made by the Prime Minister—but
that there were other reasons for his
removal from the Cabinet. It is evi-
dent from the statement of the Home
Minister that there were greater forces
working in the Cabinet to oust him
from the Cabinet. He has stated clear-
Iy that he wanted to put down cor-
ruption and that he wanted to bring
politicians in high places to book. T
some extent he succeeded in the case
of Mr, Biju Patnaik, but he was =t
able to succeed in the case of Mr.
Nijalingappa who is a member of the
syndicate which actually runs this
Government.

SHRI BHUPESH GUPTA: Member
or associate member.

SHRI ATAL BIHARI VAJPAYEE:
Not a full-fledged member,

SHRI MULKA GOVINDA REDDY:
And he has also referred to another
point in his statement that a conspi-
racy was hatched at Ranchi  where
the little A.I.C.C. met. So it all pownts
to ong clear fact that the Home Mi-
nister, who wanted to put down cor-
rupiion, who wanted that whoever is
guilty of corruption should be book-
ed, was not allowed to do so because
the big business was behind his ouster
move, Mr. Atulya Ghosh and Mr, S.
K. Patil, from the very beginning,
played a hand in seeing that Mr.
Nanda was ousted from the Cabinet;
and the Prime Minister has played
into their hands in ousting Mr. Nanda
fromn the Cabinet. I am not holding
any brief for Mr. Nanda. It is good
that he has gone. Every Minister
who is in charge of any  Ministry
should quite whenever serious things
happen in his Ministry. Many Chief
Ministers have to go im many places
As has been already pointed out by
Mr. Dahyabhai Patel, there was wan-
ton break down of law and order in
many States. These demonstrations.
violent demonstrations, were organised
by Congressmen themselves, and in
some States with the blessings of the
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Chief Ministers, Photographs have

been publjshed in newspapers that
the pelice were standing by the side
of the demonstrators who were pul-
ling down or who were stopping
tramns It all shows that whenever
1t suits them, the Congress and the
Ministerialists will organise demons-

trations, and violent demonstrations
at that.

Mr. Vice-Chairman, this is not a
mere question of Jaw and order. If
there are grievances, genuine grievan-
ces of the people, it should be the
duty of all political parties to ven-
tilate them through demonstrations,
to organise peacefu]l demonstrations,
so that the people in authority may
open up their eyes and solve thc
problems of the people. You cannot
expect political parties who are in
oppesition to sit silent and watch the
spectacle of people dying of starva-
tion, of people suffering innumerable
miseries because of the policies of
the Government. It is our bounden
duty to organise peaceful demonstra-
tions and to bring the grievances of
the people to the notice of the persons
in authority, so that their grievan-
ces might be redressed. We abhor vio-
lence, We do not want to remove the
present Government through violent
methods. We believe in the ballot
hox. We believe that we will oust
the Government in the 1967 elections
with the support of the people and
through  the ballot box, But this
change of Government can take place
once in five years. But then, for
five years you cannot expect the op-
position parties to sit idle and watch
the grand drama that is being enact-
od by the Congress Party which 1is
ruling this country and which is ruin-
g this country.

SHRI AKBAR ALI KHAN: In Par-
liament and Assemblies you can pro-
tost.

SHRI MULKA GOVINDA REDDY:
Therefore it is necessary that de-
monstrations  should be  organised
wherever there are genuine grievan-
ces of the people, for their redressal.

(Interruption.)



1489 Motwon re statement

SHRI LOKANATH MISRA: The
pity 1s that the Congress has mote

extra-parliamentary activities than in
Parhament.

THE VICE-CHAIRMAN (SHR] M.
P. BHARGAVA): Mr, Lokanath
Misra, when you have to 1nterrupt,
please get up

SHRI LOKANATH MISRA: Yes,
Sir, but there was another interrun-
tion py Shri Akbar All Khan gitting.

SHR] MULKA GOVINDA REDDY:
Theretore Sir, I do not agree with
some of the people who said that
demonstrations should be completely
banned ang that within a two-m.le
radius of the Parliament House no
procession or no demonstration should
be organised. I do not agree with
that, but we do want that whenever
any demonstration 1s held, 1t should
be non-violent, 1t should be peaceful.
t 1s quite likely that, when big de-
monstrations are organised, some hoo-
ligans, some unsocia] elements, some
rowd; elements might take this oppo-
rtunity to wmncite the mob to act n
a vio.ent way, to disturb the peace of
the land, to burn property, take to
lootmg and arson. We condemn them.
But just because certain people, cer-
tain erements indulge 1n such things,
the whole mass of the people should
not b2 condemned, and parties should
not be  prevented from organising
such demonstrations.

Mr Vice-Chairman, what has hap-
pened on Tth of November 1s a mal-
ter which should be thoroughly exa-
mined, thoroughly gone into, There
shoald be g comprehensive public en-
quiry rresided over by a Judge of the
Supren e Court, or of a High Court. 1t
15 necessary to enquire into  taese
things because so many j;ssues are in-
volved Big business is involved.
The working of the Government 1s 1m-
volved, Splits in the Cabinet are also
there. We would also like to know
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who mere the persons who were be-
hind tnis whole movement. It was re-
ported in some papers that Mr. S. K.
Paul, {re Raillway Minster, ordered
s Ranway  Board to run  special
tra'ns 1o bring volunteers to Delh.
So he 1 not free from the fact that
he was one of the organisers

SHRI SHEEL BHADRA YAIJEE.
How ¢ you know?

SHRI MULKA GOVINDA REDDY:
It has been reported in the press.

SARDAR RAGHBIR SINGH
PANJHAZARI (Punjab): In which
paper? There has been no such news.

SHRI MULKA GOVINDA RED.Y:
In the ‘Evening News’, 1n the “Hin-
dustan Times” Evening News of No-
vember T7th.

(Interruptions)

SHiil BHUPESH GUPTA: Whcthner
il 15 <o or not, let us get it through
the inquiry.

SHRI MULKA GOVINDA REDDY:
The Evening News' of November 7th
has ssid that special trains were al-
lewed to he run to bring volunteers
to Delht 1n order to participate in
this massive demonstration. There
has been no contradiction of that
report 1n any of the newspapers so far.
So we take 1t that the Railway Mi-
nistry had arranged to run special
trains to bring volunteers from dif-
ferent parts of the country to Dellu
And so I say there are so many al-
legations made against the Ministers
The former Home Minister, Mr. Nanda
has made very serious allegations not
only agamnst the Home Secretary, but
he has levelleg serious charges
agamst the Prime Minister. There
1S a serious charge against Shn
Atulya Ghosh and alsp against Mr.
S K. Patil that they all conspired to
oust him from power. These are the
charges which he has made. And the
Prime Minister may have to say some-
thing about al] this. Therefore, 1t is
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necessary to have a comprehensive
enquiry to go into the whole matter
so that all the facts might be reveal-
ed and the responsibility may be fix-
ed on the guilty and such occurrences
may not occur again. In order to see
that such occurrences will not happen
again and there is a good and clean
administration in this country, this
comprehensive public enquiry is an
imperative necessity and the demand
for such an enquiry should be ac-
2epted. I entirely agree with the
movers of the amendments, Mr. Vaj-
payee and Mr, Govindan Nair, who
have said that a public enquiry should
be ordered into the happenings of
November 7th and also into the pre-
parations that went for them, as also
into the failures of the Government to
rise to the occasion in order to meet
a situation of this nature. I demand
that the Government should accept
the amendment and see that a public
enquiry is ordered.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Shrimati Shyam
Kumari Khan,

SHRI BHUPESH GUPTA (West
Bengal): What about the statement
on the students’ agitation?

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): We will come to
that,

SHRIMATI SHYAM KUMARI
KHAN (Uttar Pradesh): Mr. Vice-
Chairman, my predecessors have gone
in great detail into the disputes that
the former Home Minister had referreq
1o 1n the letter published in the press.
I stand neither to bury Caesar nor to
praise him. I welcome this debate
because I think we could do a little
loud thinking and find out why all
this happened, I mean all this violence,
and how it could be stopped. So far as
I know, there is absolutely no differ-
enec between the Opposition and us.
because in every speech of the Opposi-
tion emphasig is laid that they want
peaceful and orderly processions.
peaceful orderly life. Where then does
the rub lie? I am afraid for every-
thing that happens we are apt to put
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the blame on the authorities and we
are not taking the blame ourselves
even if we are open to it. When we
have processions, when we rouse pas-
sions, when we rouse religious passions
and when we go to the extent of invit-
ing ascetics and those people who have
retired from this world to take part
in public, political demonstrations,
then I am afraid we have to shoulder
the responsibility for the results of
that also. I merely wish to tell my
brother Shri Vajpayee that whereas I
feel that if there is any truth in any
of the allegations that he has made,
strong measures should be taken and
strong action should be taken by the
Home Ministry, at the same time he
cannot get rid of the fact that if poli-
tical parties will join hands with
nagas and other religious parties, then
they will not be able to control these
ascetics who have been away from the
world and who do not know what is
peace or corderly life. You cannot
control them or make them go a
particular way.

1492
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Therefore, I submit, Madam, that
there is some blame attaching to those
parties also who organised these pro-
cessions. So far as their charges
against the Administration and the
Government are concerned, that the
Government did not take enough pre-
cautions, that the Government was
not prepared for this violence, I have
to say this, Mr. Vajpayee himself
told us that when the Jan Sangh
brought out a procession it was order-
ly. Mr. Bhupesh Gupta has told us
that when the Communist Party of
India brought out 5 procession it was
orderdy and it w&s non-violent, All
the processions that have been brought
out so far have been orderly. We are
living in State where democracy is
prevailing, not autocracy and every
procession is gllowed by the  State.
When the organisers of the processions
themselves say that the processions
will be non-violent, then the authori-
ties have no business to make mass-
scale arrests in the town before the
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procession became  violent. They
could take action only afterwards, It
would be illegal for the authorities
in Delhi to take any action against
anybody before the procession took
place. How could the authorities
order g search of every man in the
procession? Would Mr. Vajpayee
allow it? Would he like it? He has
put the question why these persons
were not searched for the possession
of kerosene. The crowd that had
collected had done so in private houses.
How can you go and search the houses
of the people? I come fromi Allahabad
where the nage sadhus come for reli-
gious festivals and whenever the naga
procession comes out there are thou-
sands in this country who come to
pay homage to them. I have seen the
same thing happen on 7th November.
Ladies were given seads in the front
when the procession came and volun-
teers of the Jan Sangh preached from
the loudspeakers, “Please be orderly.
Let ladies be put in the front seats.
Let them have darshan,” I was a
personal witness to this. This proces-
sion was not only a political proces-
sion, it was not only a procession
against cow slaughter, but it was a
procession which combined  politics
with religion and once that combina-
tion comes about, them we cannot be
sure that the demacratic set-up will
remain, and non-violence will prevail.

Now, as for the question of protec-
tion of the cow in this country, the

question of putting 3 ban on cow
slaughter in this country, various
States have differing opinions. Many

States have prohibited cow slaughter.
There are some States  which, for
reasons of their own, have not pro-
hibited it. But violence of 7th Novem-
ber is not the way to enforce it.
Everyone knows that Congressmen
and non-Congressmen are all of
the same opinion that there should
be the wutmost protection given
to the cow in this country. We have
a sentiment about the cow, It is a
national sentiment. Mr., Vajpayee
himself told us that 5 jatha of Wus-
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lims had also joined them. What
would happen i religious fanaticism is
roused? If the Muslims in India bring
out a procession not to slaughter pigs,
would you support it? You will not.
This is asecular State and if we want
to continue as a secular State we can-
not mix the two, politics and religion,
and organise such mixed processions.

About the charges regarding happen-
gy in the hospital, about bodies be-
ing removed and all that, I have no
doubt that they will be looked info In
great detail by our Home Minister, If
there is any truth in the charges I pre-
sume fthere must be, because ap hon.
Member himself has satisfied himself
about it—then I think the severest
punishment must be given. I do not
want any misuse of official power. Offi-
cial power must be used with the grea-
test consideration for the people’s sen-
timents. It is because of this that vio-
tence broke out. The police found
themselves absolutely ineffective to
stop it. They threw the tear gas bomb
only later on when they had no other
option. They could not do anything
to make the procession disperse. I was
an eye withness from the first floor
and | saw some twenty-five nagas
physically grapple with the police, at-
tempting to enter Parliament.

There is 3 great hue and cry that
processions should come to Parliament.
In mv opinion not a single procession
should come to Parliament beause of
the fact that there is physically no
land outside and empty space where
a meeting could take place. A proces-
sion should terminate at a place where
there 18 an open plot of land so that
the leaders may sit, so that the general
public may not be disturbed gnd the
traffic may go on all right and where

the procession can terminate
5 p.M. with a public meeting. If that

land is within one mile the
procession may come within one mile,
Surely, Parliament does not listen to
the processionists. Parliament sits here
within  closead doors and the leaders
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of the various parties present peti-
tions.. Therefore this demand that
every procession must terminate at
parliament House ig an unreasonable
demand in my opinion. So far as
the charges against the administration
are concerned, when the riots did take
place, I must praise the authorities
that in spite of all the confusion, in
spite of all the conflicting statements
that were given within twelve hours

the situation was brought under con-
trol.

AN HON. MEMBER: Within one
hour.

SHRIMATI SHYAM KUMAKI
KHAN: Actually it was under con-
trol within one hour as my friend here
says, By 7 aM. next morning normal
life had returned to the town except
for that the precaution was taken of
closing down the schools and colleges
for one extra day.

SHRI P. N. SAPRU: The curfew
did not last for more than four hours.

SHRIMATI SHYAM KUMARI
KHAN: Now, an hon. Member com-
plained that extra police was requisi-
tioned gnd it was requisitioned from
Madhya Pradesh and not from Uttar
Pradesh or Punjab. Well, I do not
know how we can interfere from Par-
liament with the administrative arran-
gements as to from where the parti-
cular police force must come.

SHRI D. L. SEN GUPTA  (West
Bengal): That was not the question.
The question was why it was brought
from Madhya Pradesh.

_SHRIMATI SHYAM KUMARI
KHAN: 1 can reply to that. It is
quite possible that Uttar Pradesh and
Punjab may not have had enough
police force to spare because they
have various movements in their own
States. I say this is absolutely an ad-
ministrative matter and to suggest
that .

SHRI LOKANATH MISRA: Some
Members suspected that it was because
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they had the previous experience in
Bastar.

SHRIMATI SHYAM KUMARI
KHAN: Bastar is very far off and this
is another point that I wanted to raise,
Madam, that the Opposition tries to
see in very little incident some politi-
cal motive. The Governmenf has to
govern; the Government is responsible
for maintaining law and order. If the
Government had wanteg to kill all
the processionists they could have
armed the police fully and instead of
tear gas shells there would have been
bullets but the Government dig not
want to do that. The Government did
not even take any precaution because
the Government wanted to be non-
violent. It had absolute faith in the
processionists that they would be non-

violent and therefore they did not do
it.

SHRI ARJUN ARORA: Misplaced
faith.

SHRIMATI SHYAM KUMARI
KHAN: I do not say that the members
of the procession went out and indul-
ged in all the violence, That is a
matter for enquiry and every incident
has to be enquired into in detail but I
do say that the result of the proces-
sion was this spate of violence in the
town., Madam, I have dealt with the
question of processions coming to the
Parliament House.

In the end I will say that every side
of the House is agreed that violence
should not take place. I have not
heard even a single member of the
Opposition say that even if vioclence
takes place processions should be
alloweq and taken out. They have all
said, ‘you make an enquiry and find
out what has happened.’ They want to
put the blame on us and on the admi-
nistration. When we are all agreed
that violence should not take place,
then why should we not agree that we
will apply a little restraint also? Mere-
ly finding out political motives, merely
looking to the resignation of a Minister
and trying to find out an excuse to
condemn the Prime Minister will not
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do. The Prime Minister is fully enti-
tled to have the Cabinet of her choite.
It is a democratic sel-up we have and
I will not go into that because the
Prime Minister is fully competent to
deal with the situation herself and it
is nobody else’s business to interfere
in that matter. It may be that she is
correct, it may be that she is incor-

rect. As my friend, Mr. Reddy, said
none of the hon. members oppo-
site has any love lost between him

and the hon. Minister who resigned.
Nobody liked him before but every-
body started liking him only because
they wanted to impute a political mo-
tive against the present Cabinet,
Therefore I humbly submit that we gre
not looking to the main thing. The
main thing is that there is violence in
the air; the main thing is that we are
all agreed that a lot of tightening up
has to be done. Whether that tighten-
ing up is going to be done through
dismissal of officers or reinstatement
of officers or making those officers
greater men, that is the business of the
Home Ministry and I appeal to my
friends on the opposite side to help
us so that we have orderly Govern-
ment, we have peaceful life, in thig
country and the democratic set up is
strengthened. The objective of all of
us is the same.

Thank you.

STUDENTS’
18TH

STATEMENT RE
MARCH ANNOUNCED FOR
NOVEMBER, 1966

SHR1 BHUPESH GUPTA (West Ben-
gal): Now, the statement; I am waiting
for that.

THE DEPUTY CHAIRMAN: Well,
the call attention notice in the other
House dealt with, I think, the ban on
students’ procession and the call atten-
tion notice that you, Mr. Gupta, gave

in the morning deals with the
arrests . . .

SHRI BHUPESH GUPTA: Every-
thing.

[ RAJYA SABHA |

students’ march 1458

THE DEPUTY CHAIRMAN: If the
Home Minister so desires he may say
something.

SHRI BHUPESH GUPTA: Why
‘'so desires’? Let him make the state-
ment,

THE MINISTER OF HOME AFF-
AlRS (SHRI Y. B. CHAVAN). I
would certainly make the statement
which I have made before the Lok
Sabha. T would like to make the same
statement; that was purely dea'ing
with the ban on the National Students
March as they call it.

A demonstration before Parliament
by students from different parts of the
country described as ‘“National Stu-
dents March” has been announced for
18th November. According to infor-
mation available to us, the demonstra-
tion is being organised by Samajvadi
Yuva Jan Sang, the Students’ Federa
tion and the U.P. Student’s Actiorn
Committee. Efforts are being made in
several States, and gh 3 particularly
large scale in Uttar Pradesh, to mobi-
lise students for the projected demons-
tration, An order under Section 144
of the Code of Criminal Procedure
prohibiting processions, public meet-
ings, etc. in the neighbourhood of
Parliament House, Connaught Circus
and Chandni Chowk has been in force
for a long time. The Delhi authorities,
however, used to allow processions to
be taken out to the Parliament are:
subject to conditions prescribed by
them. Following the disturbances ir
Parliament Street and other neigh
bouring areas on 7th November the
Deputy Commissioner, Delhi, has issu-
ed an order under Section 144 of the
Code of Criminal Procedure prohibit-
ing processions, public meetings, etc.
in the entire Union Territory of Delhi
Taking into account the general climate
of violence in the country, the very
unfortunate involvement of certamn
sections of students in acts of violence
and destruction of public property,



